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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 47/ 2024

IN THE MATTER OF:

M/s NATIONAL FERTILIZERS LIMITED ...APPELLANT
VERSUS

UNJAB POLLUTION CONTROL BOARD

...RESPONDENTS

f; _--.l~ lnde?pr’eet Singh s/o Shri Jagdish Singh, aged about 57 years, R/o NFL Township
U“_/""‘
Brath da, Punjab, do hereby solemnly affirm and state as under:

~ lam the General Manager (O&M) of National Fertilizers Limited, Bathinda —i.e.
the Appellant in the present proceedings. | am fully conversant with the facts of

the case and thus competent and authorised to swear this Affidavit.

2, This Affidavit is in continuation of the Appeal No.47 of 2024, filed by the
Appellant before this Hon'ble Tribunal and the contents of the same are not being
repeated for the sake of brevity.

3. This Affidavit is being filed to bring on record the Show Cause Notices issued by
the Respondent No.1 and the Authorization granted by the Respondent No.1 to
the Appellant for operating a facility for ‘collection, generation, storage, disposal
of Hazardous YVaste as per the HYWM Rules, 2016'.

4, That the Respondent No.1 passed an Order bearing No.412 dated 09.10.2024
(lmpugned Order’), wherein, the Board has imposed an Environmental
Compensafion amounting to Rs.11,88,00,000/- (Eleven Crores Eighty-Eight lakhs
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only) on M/s National Feriilizers Limited, Bathinda / Appellant for degrading and
damaging the environment and violating the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 (hereinafter

referred as Hazardous Waste Management Rules or HWM Rules, 2016).

5. That the Impugned Order is an arbitrary Order passed without any application of
mind in as much as it does not indicate : (i) which specific provision of the HWM
Rules, 2016 has the Appellant violated; (ii) what particular damage - to air, water
or land - has been caused by the Appellant; (iii} what is the basis on which
penalty is being imposed on the Appellant; or (iv) how has the quantification of
the penaity imposed been done.

7/

8. That the Appellant vide Letter dated 07.05.2020, was granted fresh authorization
for operating a facility for ‘collection, generation, storage, disposal of Hazardous
Waste as per the HWM Rules, 2016’ by the Respondent No.1. The date of issue
of such authorisation was 26.04.2020 and valid upto 31.03.2021. Copy of the
Letter dated 07.05.2020, sent by the Respondent No.1 to the Appellant, is
herewith annexed and marked as DOCUMENT - 1.

[
¥
o
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/—~ b}aamng No.2834 to the Appellant for revocation of authorization granted for
g 0

j é\%‘be of the material to the Appellant under the HWM Rules, 2016. An

g "y . 5$@9péj \Jmty of personal hearing was given to the Appellant before the Chairman

' \ a:<rnm;;.h gspondent No.1) on 10.08.2021. Copy of the 1 st Show Cause Notice bearing
(‘:

ey
\@wp 834 dated 29.07.2021 issued by the Respondent No.1 to the Appellant, is
herewith annexed and marked as DOCUMENT - 2,

//7'““ Jhat on 29.07.2021, the Respondent No.1 issued the 1 st Show Cause Notice
A

8. That on 25.08.2021, the Respondent No.1 sent a Letter bearing No.3226 to the
Appellant, containing the Proceedings of the hearing given by the Chairman
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(Respondent No.1) to the Appellant on 10.08.2021 before refusal of authorization
under the HWM Rules, 2016. Copy of the Letter bearing No.3226 dated
25.08.2021, sent by the Respondent No.1 to the Appellant is herewith annexed
and marked as DOCUMENT - 3.

0. That the Appellant vide Letter dated 20.09.2021, was granted fresh authorization
for operating a facility for ‘collection, generation, storage, disposal of Hazardous
Waste as per the HWM Rules, 2018 by the Respondent No.1. The date of issue
of such authorisation was 17.09.2021 and valid upto 31.03.2022. Copy of the
Letter dated 20.09.2021, sent by Respondent No.1 to the Appellant, is herewith
annexed and marked as DOCUMENT - 4.

10.  That the Appellant vide Letter dated 17.06.2022, was granted fresh authorization
for operating a facility for ‘collection, generation, storage, disposal of Hazardous
Waste as per the HWM Rules, 2018’ by the Respondent No.1. The date of issue
of such authorisation was 17.06.2022 and valid upto 31.03.2023. Copy of the
Letter dated 17.06.2022, sent by the Respondent No.1 to the Appellant, is
herewith annexed and marked as DOCUMENT - 5.

AR

%\ﬁ 1\}'2 l\at the Appellant vide Letier dated 04.10.2023, was granied fresh authorization

il’ ! Wi \e‘perating a facility for ‘collection, generation, storage, disposal of Hazardous
‘ A CATE

e
b | oae e, 11516 pVBSte as per the HWM Rules, 2016’ by the Respondent No.1. The date of issue
N R/ of Such authorisation was 03.10.2023 and valid upto 31.03.2024. Copy of the

\\‘.{:)',’ e S ] M
\‘w\/ etter dated 04.10.2023, sent by the Respondent No.1 to the Appellant, is

herewith annexed and marked as DOCUMENT - 6.

12. That on 14.11.2023, the Respondent No.1 issued the 2 nd Show Cause Notice
bearing No.3521 to the Appeilant for revocation of authorization granted to the
Appellant under the HWM Rules, 2016. An opportunity of personal hearing was
given to the Appellant before the Chairman (Respondent No.1) on 20.11.2023.
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Copy of the 2 nd Show Cause Notice bearing No.3521 dated 14.11.2023, issued
by the Respondent No.1 to the Appellant is herewith annexed and marked as
DOCUMENT - 7.

13. That the Appellant on 18.11.2023, replied to the 2 nd Show Cause Notice
bearing No.3521 issued by the Respondent No.1. Copy of the Reply to the 2 nd
Show Cause Notice bearing No.3521 dated 18.11.2023, sent by the Appeliant to
the Respondent No.1 is herewith annexed and marked as DOCUMENT - 8.

14.  That on 22.12.2023, the Respondent No.1 issued 1 st Notice bearing No.3809
u/s 5 of the Environmental (Protection) Act, 1986 to the Appellant for violation of

-
b'g the provisions of HWM Rules, 2016. An opportunity of personal hearing was
given to the Appellant before the Chairman (Respondent No.1) on 27.12.2023.

i A

Copy of 1 st Notice bearing No.3809 u/s 5 of the Environmental (Protection) Act,
l‘_ 1986 dated 22.12.2023, issued by the Respondent No.1 to the Appellant is
herewith annexed and marked as DOCUMENT - 9.

(877

15.  That on 27.12.2023, the Respondent No.1 sent a Letter bearing No.3858 to the

T
ﬁ 4
A e

ngllant, containing the Proceedings of the personal hearing given by the
Qh irman (Respondent No.1) to the Appellant on 27.12.2023 ufs 5 of the

{ ‘“! NE mylronmental (Protection) Act, 1986 for violation of the provisions of HWM

‘\ B ’-.\ ‘r; 11536 ul; 2016. Copy of the Letter bearing No.3858 dated 27.12.2023, sent by the

‘\r( i" e pondent No.1 to the Appellant is herewith annexed and marked as
T

16.  That on 12.02.2024, the Respondent No.1 issued 2 nd Notice bearing No.816
u/s 5 of the Environmental (Protection) Act, 1986 to the Appeltant for violation of
the provisions of HWM Ruies, 2016. An opportunity of personal hearing was
given to the Appellant before the Chairman (Respondent No.1) on 14.02.2024.
Copy of 2 nd Notice bearing No.816 u/s 5 of the Environmental (Protection) Act,
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5-
1986 dated 12.02.2024, issued by the Respondent No.1 to the Appellant is
herewith annexed and marked as DOCUMENT - 11.

That on 15.02.2024, the Respondent No.1 sent a Letier bearing No.919 to the
Appellant, containing the Proceedings of the personal hearing given by the
Chairman (Respondent No.1) to the Appellant on 14.02.2024 ufs 5 of the
Environmental (Protection) Act, 1986 for violation of the provisions of HWM
Rules, 2016. Copy of the Letter bearing No.919 dated 15.02.2024, sent by the
Respondent No.1 to the Appellant is herewith annexed and marked as
DOCUMENT - 12..

That the Appellant vide Letter dated 21.03.2024, was granted fresh authorization
for operating a facility for ‘collection, generation, storage, disposal of Hazardous
Waste as per the HWM Rules, 2016’ by the Respondent No.1. The date of issue
of such authorisation was 21.03.2024 and valid upto 31.03.2025. Copy of the
Letter dated 21.03.2024, sent by the Respondent No.1 to the Appellant, is
herewith annexed and marked as DOCUMENT - 13.

That on 22.08.2024, the Respondent No.1 issued 3 rd Notice bearing No.3876
1/s 5 of the Environmental (Protection) Act, 1986 to the Appellant for violation of

}t‘ge, provisions of HWM Rules, 2016. An opportunity of personal hearing was

wgh to the Appellant before the Chairman (Respondent No.1) on 02.00,2024.
921/ of 3 rd Notice bearing No.3876 u/s 5 of the Environmental (Protection) Act,

6 dated 22.08.2024, issued by the Respondent No.1 to the Appellant is

_____ /-' herewith annexed and marked as DOCUMENT - 14.

20.

That on 23.09.2024, the Respondent No.1 sent a Letter bearing No.4162 to the
Appeliant, containing the Proceedings of the personal hearing given by the
Chairman (Respondent No.1) to the Appellant on 05.08.2024 u/s 5 of the
Environmental (Protection) Act, 1986 for viclation of the provisions of HWM
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-6-
Rules, 2016. Copy of the Letter bearing No.4162 dated 23.09.2024, sent by the

Respondent No.1 to the Appellant is herewith annexed and marked as
DOCUMENT - 15.

21.  That the Appellant on 30.09.2024, replied to Letter bearing No.4162 issued by
the Respondent No.1. Copy of the Reply to the Letter bearing No.4162 dated
30.09.2024, sent by the Appellant to the Respondent No.1 is herewith annexed
and marked as DOCUMENT - 16.

22,

| state that contents of this Affidavit, except the legal averments, are true and
correct to the best of my knowledge and belief. The legal averments contained

herein are true and correct on the basis of the legal advice received by me and
believed by me to be true and correct.

V4
Qr 23. | state that no part of this Affidavit is false and no material facts have been
AN

concealed therefrom. W { E 4
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VERIFICATION:

l Inderpreet Singh s/o Sh. Jagdish Singh, the above named Deponent, do

hereby verify that the contents of this Affidavit are true and correct and no material facts
have been Concealed therefrom.

Verified at Bathinda on this 4% day of December, 2024.
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To. v DGM s
A KJAIN o\ 180 >
NATIONAL FERTILIZERS LIMITED <) ; — Tl
BATHINDA,PUNJAB-151003 S H

Subject:  Renewal of Authorization for operating a facility for 'Collection, Generation, Storage, Disposal, ' of

Hazardous Wastces as per the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 . :

T

A K JAIN of Mis national fertilizers Itd is hereby granted an authorisation based on the enclosed signed inspection

veport for Collection. Generation, Storage, Disposal. on the premises situated at Sibian road, Bathinda, Bathinda-
151003

1. Particulars of Authorization granted to the Industry

: Authorization No HWM/renewsBTI:2020: 11833594
Previous Authorization No HIVM/BTI2016°4061127
Date ol issue : 26/04/2020 i
: Date ut expiry : 3170312021
Previous Authorization Date of Issue : 29/0872016 *“
Previous Authorization Date of Expiry : 31/03/2021 i
Authorization Type : renew ‘1

25 Particulars of the Industry

Name & Designation of the Applicant A K JAIN, (GENERAL MANAGER I/c)
N ; . s
Address of Industrial premises M/s national fertilizers Itd
Sibian rouad,
Bathinda,Bathinda-151003
Capital Investinent of the Industry 144375.0 lakhs
Category of Industry Red
Type of Industry Manufacturing of Fertilizers
! Scale of the Industry Lurge ~ |
1 |
I Office District Bathinda |

“This s computer generated document Jrom QCAINY by PICR”

\Es national fertitizers I Siban road Bathindo,Rathinda, 151003

(L
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3. Particulars of Wastes

Category of Hazardous Wastc as per
the Schedules LII and 11 of these
rules

Authorised mode of disposal or Quantity (ton/annum)

recycling or utilisation or co-
processing, etc

Schedule I 5.1-Used or spent oil

Generation , 25 MT/annum

Collection ,
Storage ,
Disposal

Schedule I 18.1-Spent catalyst

Generation , 20 MT/annum

Collection ,
Storage ,
Disposal

Schedule 1 18.2-Carbon residue

Storage , 39600 T

Disposal

4. The authorisation is subject to the general and spcciﬁc conditions as appended with the Authorization.

Endst. No.t

A copy of the above is fo

Environmental Engineer,

“This is comp

=

26 0472020
(Ruby Sidhu)
Asstt Environmental Engineer
Far & on hehall
of
(Punjab Pollution Control Board)

Dated:

.

rwarded to the following for information and necessary action please:

Punjab Pollution Control Board, Regional Oftice, Bathinda.

—

26.04:2020

(Ruby Sidhu)
Asstt Environmental Engineer

For & on behalf
af
(Punjab Pollution Control Board)

uter generated document from OCMAMS by PPCB”
AMs national fertilizers itd Sibiun road, Bathinda, Bathinda. 15103
Pages
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TERMS AND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

The person authorised shall not rent, lend, scll. transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

Any unauthoriscd change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time:

The person authorised shall comply with the provisions outlincd in the Central Pollution Control Board

vuidelines on i;%Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyig V.

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental

accurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

The importer or exporter shall bear the cost of import or export and mitigation of damages il any.
An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
:nd Climate Change or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30th for the period ensuring 3 Ist March of the year.

SPECIFIC CONDITIONS

i The industry may invite & process tenders for disposal of hazardous waste i.e. Carbon slurry (Cat. 18.2 of
< hedule-1) subject to condition that successful bidder shall be authorized actual user & shall have prior
permission/authorization of PPCB for lifting & transporting the said Hazardous Waste.

/’%dm
hatil
26 392020

(Ruby Sidhu)
Asstt Environmental Engincer
Far & on hehalf

o/

(Punjab Pollution Control Board)

“This is computer yenerated document from QCMMS by PPCB”

M/s national fertitizon led  Sibian road. Buthinda, Bathinda, 151403
Paved
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5 PUNJAB POLLUTION CONTROL BOARD |

Zonal Office, Street No. 12, Power House Road, Bathinda J

E-mall : seezobti@gmail.com |
|

-

No.@gf -.}"t? Regd. Dated.. .f’f'):'.,lb ' 9"5,5{‘a.z..}

M/s National Fertilizers Ltd.,
Sivian Road, Bathinda.

Subject:- Show cause notice before refusal of application for
authorization under Hazardous and Sther Waste (Management
& Transboundary Movemen’) Rules, 2016 - M/s National
Fertilizers Ltd., Sivian Road, Bathinda.

Whereas, it is mandatory on part of the Industry to obtain the
authorization of the Board for handling of hazardous waste (s) under the provisions
of Hazardous and Other Waste (Management & Transboundary Movement) Rutes,
2016 framed under the Environment (Protection) Act, 1986.

And whereas, it is also mandatory on the part of the industry to
provide adequate and appropriate facilities for storage of the hazardous waste {s)
generated by it.

And whereas, the industry was granted authorization under the HOWM
Rules, 2016 for generation, collection, storage and disposal of hazardous waste of
Category 5.1 @ {used Oil or spent oil) @ 25 MT/Annum, category 18&.1 (Snent
(Sataly§t) @ 108 MT/Annum and for storage & disposal of Category 18.2 {Carbon
Résidues) @ 39600 Ton, valid for a period upto 31.03.2021, subject to the
conditions mentioned theréin,

And whereas, the industry applied for authorization under the HOWM
Rules, 2016 for generation, collection, storage and disposal of hazardous waste of
category 5.1 @ (used Oil or spent oil) @ 25 MT/Annum, category 18.1 (Spent
Catalyst) @ 108 MT/Annum and for storage & disposal of category 18.2 (Carbon
Residues} @ 39600 Ton,

And whereas, the application of the industry has been examined and it
was observed that as per manifests attached with the application, the industry tas
disposed off category 18.1 @ 135 MT to the common facility, i.e. 27 MT more than
the approval granted to it. The industry has intimated that in addition to 108.64 MT
OF spend Catalyst, iU has disposed-off Alumina Bed Support @ 19 MT 2nd ME drums
@ 8.10 MT to the common facility. Further, as per record file, the industry has
stored categery 18.2 (Carbon Residues) @ 39600 MT in its prernises for @ more
than 7 years {Since 2012) in Kathca Ponds.

And whereas, the industry has not obtained authorication under HOWM

Rutes, 2016 for generation of category 33.1 i.e. empty barrels & containers.
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M/s National Fertifizers Ltd,,

1 83 ' sivian an1, amnda_,

-2-

And wheraas, the matter has been considered by the Competent
Authority and decided to refuse the authorization applied by the industry under the
Hazardous and Other Waste (Management & Transboundary Movement) Rules;
2016 after affording an opportunity of personal hearing.

As such, you are, hereby given an opportunity  of persone;l héaring;
before the Hon'ble Chairman of the Board in his office at Vatavaran Bhawan,
Nabha Road, Patiala on 10.08.2021 at 11:00 A.M. through video conference
to explain your position in person, failing which the proposed action will be taken,
without giving further opportunity.

4
gAY |
- ) S &Y -

For Senior Environmental Engineer

Endst. No. Dated:

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Bathinda for information &
necessary action. He is requested to intimate to the industry regarding the date of

hearing.

»
[P S L W

For Senior Environmental Engineer
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. — 1t M/s National FertiligergLtd.,
; _ Document 3 Dgw \ Sivian Road, itsda.
5‘ ‘&= PUNJAB POLLUTION CONTROL BOARD |
| o Zonal Office, Street No. 12, Power House Road, Bathinda
' E-mail : seezobti@gmail.com
No..3%% Dated...':;‘;\.»J].U‘s {202y
To
M/s National Fertilizers Ltd.,
Sivian Road,
Bathinda.

Subject: - Proceedings of the hearing given by the Chairman of the Board to M/s
' National Fertilizers Ltd., Sivian Road, Bathinda through VC on
10.08.2021 before refusal of authorization under Hazardous and Other

Waste (Management & Transboundary Movement) Rules, 2016.

The followings were present;-
On behailf of Punjab Pollution Control Board:-

Er. Krunesh Garg, Member Secretary

Er. Rajeev Kumar Goyal, SEE, Zonal Office, Bathinda.

Er. Gurmit Singh, EE, Zonal Office, Bathinda.

On bgha_lf Qf the Ipdustry:—, =

Sh. Nirmaljit Singh DGM (Technical)

The Senior Environmental Engineer brought out that the industry is a fertilizer
unit engaged in the production of urea @ 1550 TPD and has been granted consents to operate
under the Water Act, 1974 & Air Act, 1981, with validity upto 31.03.2023.

The -industry was’ granted authorization under the HOWM Rules, 2016 for
gerie;ati’oh, collection, storage and disposal of hazardous waste of category 5.1 @ (used Oil or
spent oily @ 25 MT/Annum, category 18.1 (Spent Catalyst) @ 108 MT/Annum and for storage
& disposal of Category 18.2 (Carbon Residues) @ 39600 Ton, valid for a period upto
31.03.2021.

The industry was visited by officer of the Board on 22.07.2019 and cbserved that
: earlier generated carbon slurry is stored by the industry in 4 no. katcha ponds. The said carbon
i slurry is covered under hazardous waste category no. 18.2 of schedule-I as per Hazardous &

Other Waste (Management & Transboundary Molvement) Rules, 2016.

The industry was issued notice before revocation of authorization granted under
the HWM Rules, 2008 with an o;ﬁportunity of personal hearing- before the Chairman of the
Board on 10.09.2019. Smt. Gurinderiit Kaur, DGM (TS) attended the hearing and subrnitted
that the matter has bean taken up with MoEF&CC for categorization of carbon sluriy lying in
ponds as non-hazardous material. She further stated that the issue was discussed in 65
Technical Review Comimittee Meeting of MoEF&CC held on 10.07.2018 and subsequently
MOEF&CC vide office memo. no. F.No.23-88/2018-HSM dtd. 09.10.2018 suggested to the
industry as following :-

1, NFL should take representative samples and get it analyzed for its hazardous nature as per

schedule - II of the HWM Rules, 2016.
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/s Mational Fertilizers Ltd.,

1 8 5 Sivian rglngathinda.

As per guidance of MOEF&CC, the industry has got sample of carbon slurry lying
in the ponds, analyzed from an accredited lab. The analysis report reveals that the carbon slurry
lying in ponds is non-hazardous. The case is under consideration and shall be discussed in
Technical Review Meeting of MoEF&CC. After hearing, it was decided that:-

1. The industry shall expedite the matter with MOEFR&CC for categorization of carbon shurry
iying in its ponds.

2. The industry shall apply for revised authorization of the Board under the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, within 7 days.

The Board has also taken up the matter with the Director, MoEF&CC vide letter
ne. 5036 dated 20.10.2019 to expedite the matter regarding carbon slurry categorization at the
earliest. But no communication from MoEF&CC has been received by the Board in this regard.

The industry has applied for authorization under the HOWM Rules, 2016 for
generation, collection, storage and disposal of hazardous waste of category 5.1 @ (used Gil or
spent oil) @ 25 MT/Annum, category 18.1 (Spent Catalyst) @ 108 MT/Annum and for storage &
disposal of category 18.2 (Carbon Residues) @ 39,600 Ton.

The application of the industry has been scrutinized and found that as per
ranifests attached with the application, the industry has disposed off category 18.1 @ 135 MT
to the common facility i.e. 27 MT more than the authorized quantity. In this regai‘d, the industry
has intimated that in addition to 108.64 MT of spent catalyst, it has disposed-off Alumina Bed
Support @ 19 MT and MS drums @ 8.10 MT to the common facility. Further, the industry has
stored category 18.2 {Carbon Residues) @ 39,600 MT in its premises for @ more than 3 years
(Jan. 2013) in 4 no. kathca ponds. The industry has not obtained authorization under HOWM
Rules, 2016 for generation of category 33.1 i.e. empty barrels & containers.

Show cause notice before refusal of authorization under Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 has been issued to the industry
with an opportunity of personal hearing before the Chairman of the Board.

The industry vide its letter dated 10.08.2021 submitted written reply to the show
cause notice and the same has been taken on record. During hearing, Sh. Nirmaljit Singh, DGM
(Technical) stated that : -

(i) Carbon slurry was generated when the Ammonia Plant was based on FO/LSHS as feedstock
and this process has been stopped since Jan, 2013. Presently, Ammonia plant is based on

* natural Gas as feedstock and no carbon slurry is generated.

(i) When catalyst is in operation, it rests on bed spot material in the form of thick layer of 100-
1%0 mm consisting of 12 inch Alumina Balls and above the catalyst, there is also layer of
alumina balls. Normally alumina balls are reclaimed and reused, but in few instances, due to
upset in the process, these balls get crushed and get coated with a layer of spent cataiyst.
Coeration of segregating the crushed alumina balls from spent catalyst is dangerous process
not only to the environment, but unhealthy for the persons engaged in such type of
cperations. Hence, these damaged alumina balls coated with spent catalyst (19 Tomn) was

mednnt bn liennca off tn the facility as spent catalyst (i.e. HW category no. 18.1). Under
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| (iii) Fresh catalyst comes in the MS drums and these empty drums are used to store spent
cutalyst and disposed off alongwith the hazardous material to the common facility.

(V) The industry is in the process to dispose off carbon slurry (HW category no. 18.2) through
€ auction on all India basis through MSTC (A GOI Enterprise) for stored quantity of 39,600
M1 and DGM Technical assured to dispose off the entire quantity of carbon slurry (category
13.2) by 31.03.2022 and requested for grant of authorization.

After considering the reply / submissions made by the representative of the
in’dus;:::y, it has been ‘decided by the Chairman that :-

1. Ai.:_tﬁorization under the HOWM Rules, 2016 be granted to the industry for a period upto
3:.03.2022 subject to the condition that the industry shall dispose off the entire quantity of
carbon slurry (category 18.2 of schedule-I) by 31.03.2022 and shall submit monthly
[rrogress in this regard to the Board.

2. Tve industry shall ensure that the facility / party to whom it has proposed to dispose off
.rbon slurry (catecory 18.2 of schedule-I of HOWM Rules, 2016) shail have minimal
requisite facifities for utilization of hazardous waste as prescribed by CPCB as well as having
valid CTOs under the Water Act, 1974 & Air Act, 1981 as well as valid authorization under
the HOWM Rules, 2016 from the concerned State Pollution Control Board.

3. R:0. Bathinda shall regularly monitor the progress regarding disposal of carbon slurry and

" also carry out ground water monitoring of the area nearby ash ponds to check any affect on
the ground water due to storage of carbon slurry.

4. The industry be given another opportunity of personal hearing in the month of January,
2022 to review the progress made by the industry for disposal of carbon slurry (category
18.2 of schedule-I of HOWM Rules, 2016).

/
f
f

' -

; .!.{'.’ ‘i S |
For & on HeRalf of
Chairman, PPCB

N
]

Endst. No. Dated:

A copy of the above is forwarded to the Environmental Engineer,
Punjaly  Pollution Control Board, Regional Office, Bathinda for information &
necessary action. He is requested to ensure the compliance of the decision(s) of the
hearing.
Ew(_’ -
For & on behalif of
Chairman, PPCB
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Industry Registration 1) : Applicatio?\No : o 12482942

Indusiry . W T e g
Iy, ‘ K GOVAL g ‘ N 7]){% DQ N S \L/p) !Z&QIJ
NATIONAL-FERTILIZERS LIMITED i . _(PQ

DA.PUNJAB-151003
Fresh Authorization for operating a facility for Collection, Generation, Storage, Disposal, of Hazardous
Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 .

Subject:

V K GOYAL of M:s national lertilizers ltd is hereby granted an authorisation based on the enclosed signed
inspection report for Collectiun, Generation. Sterage, [Ysposal, on the premiscs situated at Sibian road, Bathinda,

Bathinda-151003

1. Particulars of Authorization granted to the Industry

HWM:Fresh/BTI 2021712482942

[.\uthorimlion No
[

L[)ate_oi' issue :

17:09:2021

_Date of expiry :

31/03/2022

~ \uthorization Type :

Fresh

2. Particulars of the Industry

‘,3*},{‘5‘,& Desigmation of the Applicant

VK GOYAL, (GENERAL MANAGER 1/c)

ﬂ Address of Industrial premises

Mes national fertilizers Itd |
Sthian road,
Buthinda Barhindu-151003

Capital Investment of the Industry

Category of Industry

12307 lakhs

Orange

2093-Pesticides formulation

‘r]_}f_p_e_(_)f Industry

Seale of the Industry

Smail

Office District

‘ Buthinda



Madhu Kumar
Typewritten Text
Document-4


188 19

3. Particulars of Wastes

Category of Hazardous Wasle as per Autharised mode of disposal or Quantity (ton/annum)
the Schedules L1 and 111 of these recveling or utilisation or co-
rules processing, ete L )
Schedule i 5.1-Used or spent oil Generation 25 T/Annum
Collection ,
Storage |
Disposal —_]
Schedule I 18.1-Spent catalyst Generation | 168 T/Annum
Collection,
Storage
Disposal ) -
Schedule I 18.2-Carbon residue Storage , 39600 T/Annum
Disposal

4. The authorisation is subject to the general and specific conditions as appended with the Authorization.

174092621
Gurmeet Singh
Environmental Dogineer
For & on behull
of
(Punjab Pollution Control Board}

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Senior Environmental Engineer, Punjab Pollution Control Board. Zonal Office, Bathinda

L09:2021

Gurmeet Singh
Environmental Engineer
For & on behalf
of
{(Punjaly Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Mis national fertilizers ltd Sibian road, Bathinda, Buatlinda 13}
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TERMS AND CONDITIONS T

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protectionj Act. 1986, and the
rules made there under.

2. The authorisation or its renewa! shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wasles except what is permitted through this authorisation.

4, Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering al! site specific possible scenarios such as spillages, leakages. fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on igY2Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyt 2.

7. It is the duty of the autherised person to take prior permission of the State Pollution Control Board to close
down the facility.
- 8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
) occurrence and its clean-up operation,
9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

11.  The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
12.  An application for the renewal of an authorisation shall be made as laid down under these Rules,

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment. Forest
and Climate Change or Central Poilution Control Board from time to time.

14.  Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year.

B. SPECIFIC CONDITIONS

The industry shall dispose off the entire quantity of carbon slurry (category 18.2 of schedule-1) by
31.03.2022 and shall submit monthly progress in this regard to the Board.

B J‘_AI -
1740972021
Gurmeet Singh
Environmentai Engineer
For & on behalf
af
(Punjab Pollution Contrel Board)

“Fhis is computer generdated document from OCMMS by PPCB”
M7s natienal fertitizers td Sibian road Beihinda, Bathinda 151003
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o GMIlg” #J?‘ﬂg) ‘o
PUNJAB POLLUTION CONTROL BOARD
Regional Office, Bathinda

(DISTRICT ADMINISTRATIVE COMPLEX, ROOM NO. 401 E - 403 E, 406F & 418 E, 3%° FLOOR)
L E-mail: eerobti@yahoo.in Ph.0164-2212827

No.. 210, Dated: { e /Z_b Z)

Read. | edeeheds
To

M/s National Fertilizer Limited,
Sivian Road,
Bathinda - 151003.

Sub: Authorization for operating a facility for Collection, Generation,
Storage, Disposal, of Hazardous Wastes as per the Hazardous and
Other Wastes (Management and Transboundary Movement)
Rules, 2016

Ref: Board’s letter no. 2803 dated 20.09.2021

Tt is intimated that the industry was granted Authorization for operating a facility
for Collection, Generation, Storage, Disposal, of Hazardous Wastes as per the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 vide no.
HWM/Fresh/BTI/ZOZdl2482942 dated 17.09.2021, valid upto 31.03.2022.

In the authorization letter at Sr. No. 2, the particulars of the industry i.e. Capital
Investment of the industry, Category of Industry, Type of Industry shall be read as under:

2. Particulars of the Industry:

Name & Designation of the Applicant V K GOYAL, (GENERAL MANAGER I/c)

Address of Industrial premises M/s National Fertilizers Ltd , Sibian Road,
Bathinda-151003

Capital Investment of the Industry 144375.0 lakhs

Category of Industry Red

Type of Industry Manufacturing of Fertilizer

Scale of the Industry Large

Office District Bathinda

This letter may be appended with the original authorization granted to the
industry for Collection, Generation, Storage, Disposal, of Hazardous Wastes as per the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 vide no.
HWM/Fresh/BTI/202/12482942 dated 17.09.2021. [

E virﬁ@al Engineer
il g

wily
Endst.No. LA™y Dated : 5/\0 2ol

A copy of the above is forwarded to the Senior Environmental Engineer, Punjab

Pollution Control Board, Zonal Office, Bathinda in continuation to this office letter endst. No.
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Power House Road, Street No, 12, Bathinda

Website:- www.ppcb.gov.in

Office Dispatch No : NESO Registered/Speed Post Date: |7 / 6 /éf’ %

7

Industry Registration ID:  R72BT/43363 Application No : - 18344665

el U

T.a) o !

T - 7.7 ‘?/(H T o A

o. ;} Y ¢
VK ML 257 4 s s MY
NATIONAL FERTILIZERS LIMITED

BATHINDA,PUNJAB-151003

Subject: Fresh Authorization for operating a facility for Collection, Generation, Storage, Disposal, of Hazardous
Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 .

V K GOY AL of M/s national fertilizers ltd " is hereby granted an authorisation based on the enclosed signed
imspection report for Collection, Generation, Storage, Disposal, on the premises situated at Sibian road, Bathinda,
Bathinda-151003

1. Particulars of Authorization granted to the Industry

Authorization No HWM/Fresh/BTl/2022/18344665
Date of issue : 17/06/2022

Date of expiry : ' o 13132023 B

| Authorization Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant  ~ -~ | P K GOYAL, (CHIEF GENERAL MANAGER Ic)
Address of Industrial premises " | Mss national Sertilizers itd

Sibian road,
Bathinda, Bathinda-151003

Capital Investment of the Industry 144375.0 lakhs

Category of Industry Red

Type of Indusiry 1032-Fertilizer (basic) (excluding formulation)
Scale of the Industry Large

Office District Bathinda

"This is computer generated document from OCMMS by PPCB"
M/s national fertilizers Itd Sibiun road, Bathindu, Bathinda, 151003
Pagel
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3. Particulars of Wastes

Category of Hazardous Waste as per Authorised mode of disposal or Quantity (ton/annum}

the Schedules LIT and HI of these recycling or utilisation or co-
rules processing, etc

Schedule I 5.1-Used or spent o1l Generation , 25 T/Annum
Collection ,

Storage ,
Disposal

Generation , 108 T/Annum

Collection ,
Storage ,
Disposal

Schedule I 18.1-Spent catalyst

39600 T/Annum

Schedule 1 18.2-Carbon residue Storage ,
Disposal

4, The authorisation is subject to the general and specific conditions as appended with the Authorization.

N

.

17062022

(Ruby Sidhu)
U e e, Asstt Environmental Engineer
=3 B For & on behalf

of
(Punjab Pollution Control Board)

Endst. No.: ‘* Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office, Bathinda. He is requested to regularly monitor the

progress regarding disposal of carbon slurry and also carry out ground water monitoring of the area nearby ash ponds to check any

effect on the ground water due to storage of carbon slurry.

B - Ky

—

170672022

(Ruby Sidhu)
Asstt Environmental Engineer
For & on behulf

"This is computer generated document from OCMMS by PPCB"
M/s national fertilizers Itd Sibian road, Bathindu Bathinda, 151003
Page2
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of
(Punjab Pollution Contrel Board)

"This is computer generated document from QOCMMS by PPCB”
M/s national fertilizers td ,Sibian road,Bathinda, Bathinda, 151003
Page3
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TERMS AND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Enivironment {Protection} Act, 1986, and the
tules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

The person authorisgd shall_ not rent, lend, §ell, trangfer_ or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shali constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, firc etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on iy 2Implementing Liabiiities for Envircnmentz! Damages due to Handling and Disposal of
Hazardous Waste and Penaltyi; 4.

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

The imported hazardous and other wastes shall'be fally insured for transit as well as for any accidental
occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which %ets generated during recycling-or reuse or recovery or pre-processing
or utilisation of imported haz’g:d%quor;iothf ;Qjastcs; shafii-;be treafed and disposed of as per specific
conditions of authorisation. °* F T I

The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or CenuajEoliudus Control Board from time ‘g time.

g 31st Mmh of the year.
2 .

Annual return shall be filed by June 30th for tlg'lcnpécﬁ d en

SPECIFIC CONDITIONS

I. The industry shall ensure to dispose off the entire quaritity of carbon slurry {category-18.2 of schedule-1)
within the stipulated time period and shall submit monthly p in this regard to the Board.

2. The industry shall ensure that the facility / party to'whom Tts hazardous waste is lified shall have minimal
requisite facilities for utilization of hazardous waste as prescribed by CPCB as well as having valid CTOs
under the Water Act, 1974 & Air Act, 1981 as well as valid authorization under the HOWM Rules, 2016
Jrom the concerned State Pollution Control Board.

3. The industry shall develop the vermi-composting/composting to manage the biodegradable solid waste.
PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

4. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage
use of plastic, through their Ccrporate Environment Responsibility (CER) activities.

3. The industry shall ensure that there are no usages of single use plastic- thermoco! disposabie items such
as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating
material made of plastic-thermocal or any other non-biodegradable material in the premises.

6. The industry shall properly handle and manage the solid wastages as per the provisions of the Municipal
Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally
sound manner. .

—— by

——

*This is computer generated document from OCMMS by PPCB”
M/s national fertilizers ltd  Sibian roud, Bathindu, Bathinda, 151003
Paged
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(Ruby Sidhu)
Asstt Environmental Engineer

For & on behalf
of
{Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB"

Mi/s national fertilizers ltd Sibian road, Bathindu,Bathinda, 151003
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Industry Registration ID :  RI2BTI43363 Application No: 21184122

Lifestyle for
‘ Environment
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To, et ' L & h ot Ay Se—s
R _a Fev A dl;)udd
NAFIONAL FERTILIZERS LIMITED ey - \ 18] (2
BATHINDA,PUNJAB-151003 it ) B Sl

Subject: Fresh Authorization for operating a facility for Collection, Generation, Storage, Disposal, of Hazardous
Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 .

V K GOYAL of M/s national fertilizers ltd is hereby granted an authorisation based on the enclosed signed
inspection report for Collection, Generation, Storage, Disposal, on the premises situated at Sibian road, Bathinda,
Bathinda-151003

1. Particulars of Authorization granted to the Industry

Authorization No HWM/Fresh/BI1/2023/21184122
Date of issue : 03/10/2023

Date of expiry : 31/03/2024

Authorization Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant V K GOYAL, (EXECUTIVE DIRECTOR)

Address of Industrial premises Mys national fertilizers Itd ,
Sibian road,
Bathinda,Bathinda-151003

Capital Investment of the Industry 148986.0 lakhs

Category of Industry Red

Type of Industry 1052-Fertilizer (basic) (excluding formulation)
Scale of the Industry Large

Office District Bathinda

"This is computer generated document from OCMMS by PPCB"
M/s national fertilizers ltd Sibian road.Bathinda.Bathinda, 151003
Pagel
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3. Particulars o_i_' Wastes

Category of Hazardous Waste as per Authorised mode of disposal or Quantity (ton/annum)
the Schedules LI and III of these recycling or utilisation or co-
rules processing, etc

Schedule I 5.1-Used or spent oil Generation , 25 T/Annum
Collection ,
Storage,
Disposal

Schedule I 18.1-Spent catalyst Generation , 105 T/Annum
Collection ,
Storage ,
Disposal

Schedule I 18.2-Carbon residue Generation , 39600 T/Annum
: Collection ,
Storage ,
Disposal

Schedule 129.2-Sludge containing Generation , 0.66 T/Annum
residual pesticides Collection ,

Storage ,

Disposal

4. The authorisation is subject to the general and specific conditions as appended with the Authorization.

04/10/2023

(Kamal Singla)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

1. Senior Environmental Engineer, Zonal Office, Bathinda.

2. Environmental Engineer, Regional Office, Bathinda.

04/10/2023

"This is computer generated document from OCMMS by PPCB"
M/s national fertilizers Itd ,Sibian road. Bathinda,Bathinda, 151003
Page?2
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(Kamal Singla)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
/s national fertilizers ltd ,Sibian road Bathinda, Bathinda, 151003
Page3
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TERMS AND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on i;4Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyi; V.

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

SPECIFIC CONDITIONS

"This is computer generated document from QCMMS by PPCR"
M/s national fertilizers ltd ,Sibian road, Bathinda, Bathinda, 151003
Paged
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1) The industry shall not generate/ store/ collect/ dispose any other category of hazardous waste from its
premise, except the category of hazardous waste(s) for which it has been granted this authorisation under

the HWM Rules, 2016.

2) The industry shall install online display board (digital type) in accordance with the Board'’s letter no.
17852-65 dated 14.08.2020 within one month (if not already provided) and submit compliance to the Board

within 7 days, thereafter.

3) The industry shall dispose of its generated hazardous waste category 29.2 to the Common Hazardous
Waste Treatment & Disposal Facility as per provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016, under proper manifest and shall maintain proper record in this

regard, at all times.

4) The industry shall dispose of its hazardous waste category 5.1, 18.1 & 18.2 to the authorized unit /

recycler/ utilizer (actual user) having valid Registration C. ertificate-cum-Pass Book from respective State
Pollution Control Board / Central Pollution Control Board and valid authorization of the State Board under
the said Rules and 'consents to operate' under the Water (Prevention & Control of Pollution) Act, 1974 &
the Air (Prevention & Control of Pollution) Act, 1981 and authorization under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 201 6, under proper manifest and shall
maintain proper record in this regard, at all times.

5) The industry shall ensure lifiing of at-least 6400MT of HW Cat. 18.2 i.e. carbon slurry by 31.3.2023 and
shall completely lifi the stored HW Cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026.

6) The industry shall store its hazardous wastes generated from different manufacturing activities/

otherwise, within its premises in

an environmentally sound manner as per provisions of the Hazardous and

Other Wastes (Management and Transboundary Movement) Rules, 20]6.
7) The industry shall ensure regular I ting of hazardous waste and also ensure that the quantity of
hazardous waste generated Dper year shall not be stored beyond 90 days (extendable upto 180 days) in its

preniises at any time.
8) The industry shall handle the

hazardous waste(s) strictly in accordance with the provisions of the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and guidelines

issued by Central Pollution Con
Delhi.

trol Board / Ministry of Environment & Forests and Climate Change, New

9) In case, the industry fails to comply with the above conditions of authorization as well as provisions of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and/or any other
environmental law applicable to the industry and Rules, Circulars & Directions issued by the Board from

time to time, the Board shall be
Pollution Control Laws.

constrained to take action against the industry under the provisions of the

04/10/2023

(Kamal Singla)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Ms national fertilizers ltd ,Sibian road, Bathinda,Bathinda, 151003
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&= PUNJAB POLLUTION CONTROL BOARD ,.3 7, 10 LIFE |
W Zonal Office, Street No. 12, Power House Road, Bathinda ‘:» Lifestyle for
| Environment
T | ‘r“ 7 N - B T
No. 4):,( ’ Registe Dated ;1*4.;;‘;:;%@;;3
To
M/s National Fertilizers Ltd.
Stvian Road, Bathinda.
Subi- Show gause notice for revocation of authorization granted under the

_ provisions of Hazardous and Other Wastes (Management and Transboundary
Movement) Ruies, 2016 framed under the Environment (Protection) Act, 1986.

Whereas, it is mandatory on the part of the agency to obtain the authorization of the
Board for handling & management of hazardous waste (s) under the Hazardous ahd Other Wastes
(Management and Transboundary Movement) Rules, 2016.

And Whgreas, it is also mandatory on the part of the agency to provide adequate and
appropriate arrangements for generation, collection, storage & disposal of the hazardous waste (s)
generated by it.

And whereas, the authorization was granted to the Industry under the provisions of the
HOWM Rules, 2016 dated 03.10.2023 (valid upto 31.03.2024) for generation, collection, storage &
disposal of hazardous waste including category 18.2 @ 39600 TPA, subject to one of the that the industry
shall ensure lifting of at-least 6400 MT of HW of cat, 18.2 i.e. carbon slurry by 31.03.2023 and shall
com plntely lift the stored HW cat. 18.2 1. e. carbon slurry @ 38257.11 MT by 30.09.2026.

And whueas ‘the site of the industry was visited by the officer of the Board on
2S,i0.2023'and it was observed that the lifting of hazardous waste of category 18.2 has not yet started
from the premises of the industry.

And whereas, the industry has failed to ensure the complionce of the epecia 2l conditinn
imposed in the authorization granted to it under the HOWM Ruiles, 2016.

And whereas, it is pertinent to mention here that the matter regarding disposal of
hazardous wéste of category 18.2 (carbon slurry) of the industry is listed for hearing on 24.11.2023
before the Hon'ble NGT in OA no. 620/2022 titled as “Kaushik Kumar v/s State of Punjab & others”.

And whereas, the matter has been considered by the Competent Authority and decided
to revoke the authorization granted to the industry under the provisions of Hazardous and Other Wastes
(Mariagement and Transboundary Movement) Rules, 2016 after affording an opportunity of show cause
with the hearing.

As such, you are, hereby, afforded an opportunity to show cause in person before the
Chairman of the Board in his office at Vatavaran Bhawan, Mabha Road, Patiala on
?0;’11/2023 at 11; 00 A.M. to explain your fallure due to above said viclations, falling which, it will be
presumed that the lr,dustry has nothing to say in the matter and further action as proposed will be taken
against the industry under the orovisions of the HOWM Rules, 2016 Wlthout any further notice /

opportunity. -
AP
q e mn\?
Envir onmental Engineer (ZB)
For Chairman, PPCB
Endst. No. Dated

A copy of the above is forwarded to the Environmentai Engmepr Punjab Poliution Control

e mrimmbe A b A fmEien Bl
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To

Environmental Engineer,
Punjab Pollution Control Board,
7onal Office, Street No.12,
Power House Road,

RBathinda.

Subject: Show Cause Notice for revocation of authorization granted under the provisions
of Hazardous and Other Wastes (Management and Transboundary Movement) Rule,2016
framed under the Environment (Protection} Act, 1986.

Dear Sir,

This is in reference to your Letter No.3521, dated 14.11.2023 regarding subject show cause Notice. it
is respectfully submitted that for lifting of total quantity of 39600 MT Carban Slurry {category 18.2}
lying in the ponds, NFL issued Sale Order No. 393 dated 21.06,2022 to M/s Shubham Sales CO.,
Rohtak. The party has lifted 1342.89 MT of Carbon slurry in the year 2022-23. M/s Shubham Sales
cO. could not lift the entire quantity owing 1o non-deposition of the requisite amount as per the
terms and conditions of Sale Order. Al present about 38257.11 MT Carbon slurry is lying in the
ponds. And furt her, no Carbon slurry is being generated by NFL since 2013.

Further, M/s Shubham Sales CO. requested for extension of payment schedule vide their letter dated

07.08.2023. The request was processed and now M/s Shubham sales has been issued amended sale
order for lifting of Carbon slurry dated 08.11.2023 considering extension in the time period,
Preparations for lifting is under progress and lifting shall be started shorty. NFL is making its all
efforts for disposal of carbon slurry and is committed for its disposal in a time bound manner.

The lifting and disposal of Carbon slurry shall be done in closed trucks strictly in accordance with the
Hazardous and Other Wastes {Management and Transboundary movement) Rules 2016. NFL,
Bathinda is always committed towards environmental protection and comply with all the directions
and guidelines issued by PPCB/CPCB from time to time.

Thanking You,
(For and on behalf of National Fertilizers Ltd}

f))
oofa i\

e e v T, AEeT-24, SINEL-201301 (50| FYAIN + D120-24123 a3, e 0120-2412384
Corporate Office : A-11, Sector - 24, Naida - 201301 (UP). Tel:0120-2412383, Fax. 0120- 2412384
ol ey T raC Rl wmﬂwmﬂgﬁm_ﬂmm@_ 1..51.@3.@3@1:M.mﬁ.@mog;mm

Regd. Office .;_Sstmlfz,tluauplyx_(_lt;i-e:_-m._hnlsj;im&i onal Area, ‘Lodhi Road, New Delhi 110003 Tel: 011-24361 252, Fax: 011-24361553
CIN : 1,74899D1L,1974G0 1007417 mp_ﬁitcl_htsmi.(.ma&x.uji_tiimalf_(:l'miau_u;;.cmn_ﬂ_@gn_mzma_!. fortilizers
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i I;Enlzt:)?'POLLUflaffaﬁﬂTROL BOARD |_ i
‘ w ; ce, Street No. 12, Power House Roed, Bathinda \ﬂ ufe!tym for \

Environment

M/s National Fertliizers Ltd,,
Sivian Read, Bathinda.

Subject: - Notice to issue directions u/s 5 of Environment (Protection) Act,
1986 for violation of the provisions of Hazardous and Other Wastes
(Management and Transhoundary Movement) Rules, 2016 - Mjs
MNational Fertilizers Ltd., Sivian Road, Bathinda.

The, MOEFRCC, Govt of India In exerclse of the powers conferred by
Environment (Protection) Act, 1986 has notified the Hazardous and Other Wastes

>
. aagement and Transboundary Movement) Rules, 2016 vide no G.S.R. 395(E) published

in the Official Gazette on 04.04.2016 in supersesslon of the Hazardous Wastes
{Mariagement, Handling and Transboundary Movement) Rules, 2008.

Whereas, it is mandatory on the part of the industry to obtain the
authorization of the Board for management of hazardous waste (s) under the Hazardous
and Other Wastes (Management and Transboundary Movement} Rules, 2016,

And whereas, it is also mandatory on the pert of the industry 0 provide

adequate and appropriate arrangements for generation, collection, storage & disposat of

the hazardous waste (5) generated from its premises.

And whereas, the industry was granted authorization under the provisions of
the HOWM Rules, 2016 on 03. 10.2023 (valid upto 31.03. 2024) for generation, collection,
lstdrage 8 disposal of hazardous waste including category 18.2 @ 39600 TPA, subject to
one of the specific condition that the industry shall ensure ifting of at-least 6400 MT of
. Jrdous waste of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shall completely lift the
stored hazardous waste of cat. 18. 2 i.e. carbon slutry @ 38257.11 MT by 30.09.2026.

{F And whereas, the site of the industry was visited by the officer of the Board
on 25.10.2023 and it was observed that the [ifting of hazardous waste of category 18.2 has
not yet started from its Presmises.

And whereas, the industry failed to ensure the compliance of the special
granted to it under the HOWM Rules, 2016.

condition imposed in the authorization
otice for revocation of

And whereas, the industry was lssued show cause h

authorization granted to it under the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 alongwlth an opportunity of personal hearing
before the Chairman of the Board on 20.11.2023, which was attended by the DGM of the
industry who stated that no Carbon slurry has been generated by the industry since 2013
and sale order for ifting of Carbon slurry (category 18. 2) of 39600 MT has been issued to
M/s Shubham Sales (authorized recycler) on 08.1L. 2023 and lifting of the said hazardous

waste shall begin shortly.

Registered Dated D-L// ;/;ml

34
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are that the Case bearing OA no,

And whereas, it is pertinent to "zq g others” is pending before the 35
. w { te o Ja
62072022 titled as Kaushik Kumar v/s Sta e & disposal of

Hor'ble National Green Tribunal, New Delhi and
hazardous waste of category 18.2 (carbon slurry) | o
Hazardous and Other Wastes (Management and Transboundary Movemeij } ‘ (; . :
The matter was listed for hearing on 24.11.2023 & the Hon'ble Tribunal in its orcer afs
mentioned that leftover carbon slurry (category 18.2) amounting to approx. 53100 MT is
stored in NFL, Bathinda for a very long period of time and has sou o

CC and CPCB regarding issuance of guidelines and monitoring mechanism for monitoring
storage and disposal of such hazerdous waste of carbon slurry by similar industry
throughout India to be essential for just and proper adjudication of environmental

matter is regarding storag
n violation to the provisions of the

ght response of MoEF &

questions involved in the case.

And whereas, CPCB vide its letter no. CM-1301 1/l89j2023-U\W—HO-CPCB-
HO-7336 dated 13.12.2023 has requested the industry to provide following information:- o
1. Status of carbon slurry (hazardous waste) generated by the unit per annum. '
2. Mode of disposal being carried out by the unit. Evidence of disposal of carbon slurry i.e.

copy of hazardous waste disposal manifest- form-10 be provided.

3. In case, no carbon slurry is generated by the unit, it may be informed since which year
carbon sturry is not being generated.

4, Quantity of carbon slurry (hazardous waste) that is yet to be disposed of by the unit
may be informed.

And whereas, the industry has stored huge quantity approx. 53100 M7 of
hazardous waste i.e. carbon slurry (category 18.2 of schedule-I of HOWM Rules, 2016) in
its premises since long and has falled to get it fifted to an authorized recycler till date in
violation to the Hazardous and Othar Wastes (Management and Transboundary Movement)
Rules, 2016.

And whereas, in exercise of powers conferred by Section 23 of the
Environment (Protection) Act, 1986, the Central Government has delegated the powers
vested in it u/s S of the Environment {Protection} Act, 1986 vide notification no. 327 (E)
dated 10.04.2001 to the Chairman of the State Pollution Control Boards to issue diractiorfimmme =
to the industry for violations of any standard and rules relating to the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

Now, the Chairman, Punjab Poliution Control Board in exercise of the powers
delegated upon him by the Ministry of Environment & Forests, Government of India, New
Delhi, after considering the entire case, has proposed to issue the following directions u/s 5
of Environment (Protection) Act, 1986 : -

1. That the industry shall not restart its processes unless It takes all necessary measures
for scientific management of the hazardous waste i.e. carbon slurry (category 18.2 of
sehedule-T of HOWM Rules, 2016) generated by it.

2. That the environmental compensation as per methodology evolved by the CPCB shall be
levied & recovered from the industry for the environmenta! damage caused by it, by
storing the hazardous waste i.e. carbon siurry (category 18.2 of schedule-1 of HOWM
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Rules, 2016) in its premises since fonq |

(Management and Transboundary Mo\? in violation to the Hazardous and Other Wastes
That the authorization granted to the ‘T’";e“t) RQiES, D

(Management and Ttansboundary Mcv: ustry under the Hazardous and Other Wastes

: As such, you are, he e ules 201P LaEESE

' proposed directions befors » hereby, given an opportunity to file objections, If any, on
S e re the Chairman, Punjab Pollution Control Board in his
.me at'. Vatavarn Bhawan, Nabha Road, Patlala on 27.12,.2023 at 11:00 A.M
ling which, it will be presumed that the industry has nothing to say and further action fo:
nfirmation of above directions will be initiated by the Board without giving any ‘further

uti;e\[ opportunity.
=
n

2 Environmental Engineer (zB)
For Chairman, PPCB

b

ndst. No Ao Dated )2/ 252]
A copy of the above is forwarded to the Environmental Engineer, unjab
ollution Control Board, Regional Office, Bathinda for information & necessary action. He is
pquested to intimate the industry regarding date, time & venue of the hearing well before

he date of hearing.
Y
V%w\”
‘] Environmental Engineer (ZB)
L

For Chairman, PPCB

{

36
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No. 3809 Registered Dated 22/12/2023

To
M/s National Fertilizers Ltd.,

Sivian Road, Bathinda

Subject:- Notice to issue directions u/s 5 of Environment (Protection) Act, 1986 for
violation of the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 — M/s National Fertilizers Ltd., Sivian Road,
Bathinda

The, MoEF&CC, Govt of India in exercise of the powers conferred by Environment
(Protection) Act, 1986 has notified the hazardous and Other Wastes Management and
Transboundary Movement) Rules, 2016 vide no G.S.R. 395(E) published in the Official
Gazette on 04.04.2016 in supersession of the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008.

Whereas, it is mandatory on the part of the Industry to obtain the authorization of the
Board for management of hazardous waste (s) under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

And whereas, it is also mandatory on the part of the Industry to provide adequate and
appropriate arrangements for generation, collection, storage & disposal of the hazardous waste
(s) generated from its premises.

And whereas, the industry was granted authorization under the provisions of the
HOWM Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) for generation, collection, storage
& disposal of hazardous waste including category 18.2 @ 39600 TPA, subject to one of the
specific condition that the industry shall ensure lifting of at-least 6400 MT of hazardous waste
of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shall completely lift the stored hazardous waste
of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026.

And whereas, the site of the Industry was visited by the officer of the Board on
25.10.2023 and it was observed that the lifting of hazardous waste of category 18.2 has not yet
started from its premises.

And whereas, the industry failed to ensure the compliance of the special condition
imposed in the authorization granted to it under the HOWM Rules, 2016.

And whereas, the industry was issued show cause notice for revocation of authorization
granted to it under the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 alongwith an opportunity of personal hearing before the Chairman of
the Board on 20.11.2023, which was attended by the DGM of the industry who stated that no
Carbon slurry has been generated by the industry since 2013 and sale order for lifting of Carbon
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slurry (category 18.2) of 39600 MT has been issued to M/S Shubham Sales (authorized
recycler) on 08.11.2023 and lifting of the said hazardous waste shall begin shortly.

And whereas, it is pertinent to mention here that the case bearing OA no. 620/2022
titled as "Kaushik Kumar v/s State of Punjab & others" is pending before the Hon'ble National
Green Tribunal, New Delhi and matter is regarding storage & disposal of hazardous waste of
category 18.2 (carbon slurry) in violation to the provisions of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016. The matter was listed for hearing
on 24.11.2023 & the Hon'ble Tribunal in its order has mentioned that leftover carbon slurry
(category 18.2) amounting to approx. 53100 MT is stored in NFL, Bathinda for every long
period of time and has sought response of MoEF & CC and CPCB regarding issuance of
guidelines and monitoring mechanism for monitoring storage and disposal of such hazardous
waste of carbon slurry by similar industry throughout India to be essential for just and proper
adjudication of environmental questions involved in the case.

And whereas, CPCB vide its letter no. CM-13011/189/2023-LAW-HO-CPCB-HO-
7336 dated 13.12.2023 has requested the industry to provide following information:

1. Status of carbon slurry (hazardous waste) generated by the unit per annum.

2. Mode of disposal being carried out by the unit. Evidence of disposal of carbon slurry i.e.
copy of hazardous waste disposal manifest- form-10 be provided.

3. In case, no carbon slurry is generated by the unit, it may be informed since which year
carbon slurry is not being generated.

4. Quantity of carbon slurry (hazardous waste) that is yet to be disposed of by the unit may be
informed.

And whereas, the industry has stored huge quantity approx. 53100 MT of hazardous
waste i.e. carbon slurry (category 18.2 of schedule-1 of HOWM Rules, 2016) in its premises
since long and has failed to get it lifted to an authorized recycler till date in violation to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

And whereas, in exercise of powers conferred by Section 23 of the Environment
(Protection) Act, 1986, the Central Government has delegated the powers vested in it u/s 5 of
the Environment (Protection) Act, 1986 vide notification no. 327 (E) dated 10.04.2001 to the
Chairman of the State Pollution Control Boards to issue directions to the industry for violations
of any standard and rules relating to the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers
delegated upon him by the Ministry of Environment & Forests, Government of India, New
Delhi, after considering the entire case, has proposed to issue the following directions u/s 5 of
Environment (Protection) Act, 1986: -

1. That the industry shall not restart its processes unless it takes all necessary measures for
scientific management of the hazardous waste i.e. carbon slurry (category 18.2 of schedule-
| of HOWM Rules, 2016) generated by it.
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That the environmental compensation as per methodology evolved by the CPCB shall be levied
& recovered from the industry for the environmental damage caused by it, by storing the
hazardous waste i.e. carbon slurry (category 18.2 of schedule-1 of HOWM Rules, 2016) in its
premises since long in violation to the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016.

That the authorization granted to the industry under the Hazardous and Other Wasted

(Management and Transboundary Movement) Rules, 2016 be revoked.

As such, you are, hereby, given an opportunity to file objections, if any, on
proposed directions before the chairman Punjab Pollution Control Board in his office at
vatavarn Bhawan, Nabha Road Patiala on 27.12.2023 at 11:00 A.M falling witch , it will be
presumed that the industry has nothing to say and further action for information of above

directions will be initiated by the Board without giving any further notice/opportunity.
Environmental Engineer (ZB)
For Chairman, PPCB

Dated 22/12/2023
Indust. No. 3810

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Bathinda for information & necessary action. He is requested
to intimate the industry regarding date, time & venue of the hearing will before the date of

hearing.

Sd-
Environmental Enginer (ZB)

For Chairman, PPCB

True Type Copy
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ks i
M/s National Fertilizers Ltd., \*‘5""’ rf\\ 3 e O (Lﬂqg' _) © {@

Sivian Road, Bathinda. S W

Subiect: Proesedings of the pei‘scrza! hearing given tc M/s National Fertifizers
Ltd., Sivian Road, Bathinda u/s 5 of Environment (Protection) Act,
1986 for violation of the provisions of Hazardous and Other Wastes &+
{Management and Transboundary Movement) Rules, 2016by the
Chairman on 27.12.2023.

The foliowing were present:

From Board's side:

Er. G.S. Majithia, Member Secretary
Er. Marbir Singh, CEE, Bathinda

Er. Rakesh Kumar, SEE, Z0, Bathinda
From industry side:;

Smit. Sandhya Batra, DGM (rs)

5h. Harmesh Lal Thanci (Sr. Manager)

It was brought out that the industry was granted authotization under the
provisions of the HOWM Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) for
generation, collection, storage & disposal of hazardous waste including category 18.2 @
359600 TPA, subject 1o one of the specific condition that the industry shall ensure lifting of
at-least 6400 MT of hazardous wacie of cat. 18.2 i.e. carbon slun y by 31.03.2023 and
shall completely lift the stored hazardous waste of cat. 18.2 e, carbon slurry @ 38257.11
MT by 30.09.2028.

The site of the industty was visited by the officer of the Board on
25.10.2023 and it was obscrved that the lifting of hazardous waste of category 18.2 has
not et started from ity sremises,

the industry faifed to ensure the compliance of o spedal condition
imposed in the authorization granted to it under the HOWM Rudes, 2016,

The industey weas issued show cause notice for rovocalion of authorization

granted o i under the e wdous and Other Waste menl and Transhoundary

P,
[

RVLTIER Muis, 2005 alvuenih a9 opportunty of petsonal b aring before the Chairman

=

which was attended by the DGM of the industry who stated

of the Board on 20.11.20
that no Carbon shurry has been generated by the industry since 2013 and sale order for
lifting of Carbon slurry (category 18.2) of 39600 T has been issued to M/s Shubham
Sales (authorized recyciery on 08.11.2023 ang ffting of the said hazardous waste shall
begin shortly,

{Uis pertinoi D meation here that the case bearing OA no. G20/2027 tilled

as "Kaushik Kumar v/s Staio of Punjab & others" is pending before the Hon'ble Nationa!
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+for hearing on 24.11.2023 & the Hon'ble Tribunal In 1S OFUEr vas st s e
-carbbn slurry {category 18.2) amounting to a _AS100 MT is stored in NFL, Bathinda
for a very Idhg period of time and has sought response of MoEF&. CC and CPCB regarding
issuancéf of guidelines and monitoring mechanism for monitoring storage and disposal of
such hazardous waste of carbon slurry by similar industry throughout India to be assential
for just and proper adjudication of environmental questions involved in the case.
CPCB vide its letter no. CM-1301 1/189/20234.AW«%iO—~CPCB-+-lO-7336 ¢ated
13.12.2023 has requested the industry to provide following information:-
1. Status of carbion shirry { hazardotis wiaste) generated hy tho unit por anpum.
5. Mode of disposal being carried out by the unit. Bvidence of disposal of carbon
: SRjrry i.e. copy of hazardous waste disposal manifest- form-10 be provided.
3. In case, no carbon slurry is generated by the unit, it may be infofmed since which
year carbon siurry is not being generated.
4, Qué.ntity of carbon sturry (hazardous waste) that is yet to be disposed of by the
" ynit may be informed.

The industry has stored huge quantity approx. 52100 MT of hazardous
waste i.e. carbon slurry (category i8.2 of schedule-1 of HOWM Rules, 2016) in its premises
since }ong and has failed to get it lifted to an authorized recycler till date in viplation to the
Hazéfdbus and Other Wastes (Management and Transboundary Mavement) Rules, 2016.

In view of above, notice u/s 5 of Environment (Protection) ACt, 1986 for
violation of the provisions of Hazardous and Other Wwastes (Management and
Transhoundary Movement) Rules, 2016 has peen igsued (o the industry alongwitn dil
opportunity of personal hearing before the Hon'ble Chairman of the Board on 27.12.2023.

During hearing, the DGM of the industry submitted written reply to the
notice issued to it, which has been taken on record. She further stated that:-

1. Commercial production at the Unit of NFL was declared on 01.10.1979. The NFL Unit
was using Fuel Off ("FO") / Low Sulphur Heavy Stock (”LﬁHS"‘) as feedstock for
production of Ammonia from 1979 up until 2013. In an endeavor Lo keep in pace with
clean technology, NFL was restructured in November, 2012, The feedstock was
replaced from LSHS to Natural Gas. As a result, there has heen no generation of
carbon slurry at the NFL Unit since 2012 and the leftover carbon slurry was stored in
the designated carbon slurry ponds after following all the rules, reqgulations, guidelines
and taking ali necessaty precautions.

7 After the notification of the Hazardous Waste (Managemcit and Transboundary
Movement fules 2016 on 04.04,2010, carbon resiuu: e peoduction of BTSGRNGLS
and compiex fertiizers was categorized as "hazardous 'waste” under Category 18.2 of

Schedule - 1 of the said Ritles.

(8]

From 2016 to 2018, NEL appointed Metal Scrap Trade Corporation Limited - @ public

sector undertaiing under the Ministry of Steel, Government of India {hereinafier

-, b - PR 1.0 ¥ g
refarret 10 2% T

“ for the disposal of carbon shurry through tendering process.

to, . The guantity of

Carbo Chemical Industries was selacted by MSTC as the 11

e e ter ok ameaan elurer was lifted by Carbo Chemvica! Industnies vide Sale Qraer



4. From 201S onwards, MSTC issué notice inviting tender (NIT) on behalf of NFL on

11.11.2019, 30.12.2019 & 09.01.2020 for lifting of 39600 MT of carbon slurry.
However, the H1 bidder was quoting extremely low prices against the reserved price as
such the e-auction was re-conduced on 09.12.2020, but again the highest bid received
was much lower than the reserved price, resulting in negotiations and revised bid was
approved on 09.04.2021, wherein M/s Shubham Sales Corporation Ltd., Rohtak was
finalized for lifting of the carbon slurry. Sale order was issued as per which M/s
Shubham Sales were bound to complete the lifting by 16.04.7023, however the said
firm could not complete the lifting in the stipulated timeline and aiso failed to deposit
due instaliments to NFL.

Fresh proposal was reccived from Shubham sales, new sale order was thereafter
executed and accordingly M/s Shubham Sales was allowed tc lift the carbon slurry
{category 18.2). Sale Order no. NFB: ST/D/2022-23/393 dated 21.06.2022 for lifting of
the entire quantity (39600 MT) of Carbon slurry was issued to M/s Shubham Sales,
Rohtak, wherein the firrm is bound to lift the entire quantity by 30.09.2024. The job of
lifting is in progress and as on 25th December 2023, 38080 MT Carbon Slurry is lying in
the Ponds.

After hearing the representatives of the industry and the officers of the

Board, the Chairman of the Board decided that:-

L.

[

The industrv shall also ensure to dispose of its entire hazardous waste of category 18.2
at the earliest possible shortest time by exploring all means available in compliance
to the Hazardous and COther Wastes (Management and Transboundary Movement)
Rules, 2016 and shall submit monthly report in the matter to the Regional Office,
Bathinda of the Board.

The industry shall install 2 no. piezometers in upward direction of the existing carbon
slurry ponds( as measurement of background level of poliutants in ground water) and
minimum 4 no. plezoineter around the carbon slurry ponds in consultation with
Environmental Engineer, Regional Office, Bathinda to monitor the groundwater of the
area.

- The industry shall enguge Technical Institute of good rerute or Charted Institute

approved by the Board to carry out the study:-
Regarding environmuental damage (if any) caused due io the storage of carbon
sturry of calzgory 18.2 of schedule- of Hazardous and Other Wastes
(Management and {ransboundary Movement) Rutes, 2016 tor such a long period

o And, if any Environmental damage has been caused in the area, then the
remedial measures for the compensation of environmoental damage (if any) as
well as the utilizat.on of the ponds which when are emiptied after the complete
lifting of carbon siviry.

o Tlyry vy H b NIRRT Y WRINPY LEWeNts I TS Py U TR SLpUTTRL SCURRRRt, Sy T = {5 o HETAN iy P A
i, Mhe veport n o armtter shath b submited tw he Board, withas 15 gays and the

industry shall boar e entire cost of the study/report in the maiter.



comp!ianceé of the decisions of the hearg 15200ve and shall submit his’ progress43
report on weekly basis to Zonal Office Bathinda.
5. It is made clear to the industry that In case, industry found violating the provisions of
" HOWM Rules, 2016 as well as the decisions of above hearing, further action against
the industry shall be taken under the provisions of HOWM Rules, 2016 without any
further natice. - '

You arc requested to ensure the compliarice of the above decisions of the

personal heating. )
.P‘__ J\J}S " = f L) :j

AW
Environmental Engineer (22
For Chairman, PPCB
S Dated _
‘ A copy of the above Is 'forwardgd: to thé - Eavironmental Engineer, Punjab
Pollution Control Board, Regional Office, Bathinda for information and requested to ensure
the compliance of decision of hearing within stipulated period.

Endst. No.

o il ———
Environmental Engineer (ZB)
For Chairman, PPCB
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To

M/s National Fertilizers Ltd.,
Sivian Road, Bathinda.

Subject: - Notice o issue directions u/s 5 of Environment (Protection) Act, 1986
for violation of the provisions of Hazardous and Other Wastas
(Management and Transboundary Movement) Rules, 2016 - M/s
National Fertifizers Ltd., Sivian Road, Bathinda.

Whereas, the notice to issue directions u/s 5 of Environment (Protection) Act,

1986 for violation of the provisions of Hazardous and Other Wastes (Manageren: and

Transboundary Movement) Rules, 2016 was issued to the industry vide Board's letter no. 3809

dated 22.12.2023, with the following proposed directions:-

1. That the industry shall not restart its processes unless it takes all necessary measures for
scientific management of the hazardous waste i.e. carbon slurry (category 18.2 of

4 schedule-l of HOWM Rules, 2016) generated by it.

2. That the environmental compensation as per methodology evolved by the CPCB shall be
levied & recovered from the industry for the environmental damage caused by it, by storing
the hazardous waste i.e. carbon sturry (category 18 2 of schedule-1 of HOWM Rules, 2016)
In its premises since fong in violation to the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

3. That the zuthorization granted to the industry under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 be revoked.

' And whereas, the industry was afforded an opportunity of personal hearing
before the Chairman of the Board on 27.12.2023, wherein amongst other decisions, it was
decided as under:-

1. Thg.industry shall also ensure to dispose of its entire hazardous waste of category 13.2 at
the earfiest possible shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
and shall ~ubmit monthly report in the matter to the Regional Office, Bathinda of the
Board,

Z. The industry shall install 2 no. pirzometers in upward direction of the existing carbon slurry
ponds( as measurement of background level of pollutants in ground water) and
minimum 4 no. piezometer around the carbon slurry ponds in consuitation with
Environmental Engineer, Regional Office, Bathinda to monitor the: groundwater of the area.

3. The industry shall engage Technical Institute of good repute or Charted Institute approvec
by the Board to carry out the study:-

a) Regarding environmental damage (if any) caused due to the storage of carbon siurry of
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b)Y And, if any Environmental dazaa 43 been caused in the area, then 45mediai~
measures for the compensation of environmental damage (if any) as well as the
utitization of the ponds which when are emptied after the complete lifting of carbon
slurry.

c) The report in the matter shall be submitted to the Board, within 15 days and the
industry shall bear the entire cost of the study/repos‘t in the matter. :

4, It is made clear to the industry that in case, mdustry found violating the prowssons of

HOWM Rules, 2016 as well as the decisions of above hearing, further action against the

industry shall be taken under the provisions of HOWM Rules, 2016 without any further

notice.

And whereas, it is pertinent to mention here that the case bearing UA no.
620/2022 titled as “Kaushik Kumar v/s State of Punjab & cthers” is pending before the Hon'ble
National Green Tribunal, New Delhi. The matter was listed for hearing on 08.01.2024 & the
Hon'ble Tribunal in its order has directed the PPCB to initiate appropriate proceedings for
mposition of environmental compensation & prosecution of the defaulting officers/officiais in
accordance with the law for unjustified continued storage of carbon slurry by the industry and
also in action/delay on their part in disposal thereof,

And whereas, the matter has been considered by the Competent Authority and
decided to afford another opportunity of personal hearing u/s 5 of the Environment (Protection)
Act, 1986 for violation of the provisions of HOWM Rules, 2016 before initiating further action
w.r.t. the directions already proposed vide Board's letter no. 3809 dated 22.12.2023 alongwith
an additional proposed direction to initiate legal action of the defauiting of?icers/ofﬁciais in
accordance with the law for unjustified continued storage oi caruen siurry by the industry arid
also in action/delay on their part in disposal thereof.

As such, you are, hereby, given another opportunity to file objections, if any, on
the proposed directions before the Chairman, Punjab Pollution Control Board in his
office at Vatavarn Bhawan, Nabha Road, Patiala on 14.02.2024 at 11:00 A.M,, failing
which, it will be presumed that the industry has nothing to say and further action including

confirmation of above directions will be initiated by the Board without giving any further natice /
opportunity. T
i : ) ,i “ﬁ\ {p

\ 12

Enviranmental Engmeer (2B}
For Chairman, PPCD
Endst. No__ Dated___ )
A copy of the above is forwarded to the Environmental Engineer, Punjab
Polhitine Control Board, Regional Office, Bathinda for information & necessary action. He is
requested to intimate the industry regarding date, time & venue of the hearing well hefore the
date of hearing.

Environmental Engineer (ZB)
For Chairman, PPCB
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M/s National Fertilizers Ltd.,
Sivian Road, Bathinda.

Subject: Proceedings of the personal hearing given to M/s Nationa! Fertilizers
Ltd., Sivian Road, Bathinda u/s 5 of Environment (Protection) Act,
1986 for violation of the provisions of Hazardous and Othe: Wastas
{(Management and Transboundary Movement) Rules, 2016 by the
Chairman on 14.02.2024,

The following were present:
From Board's side:
Harbir Singh, CEE, Bathinda
tr. Rakesh Kumar, SEE, ZO, Bathinda
From indusiry side:
sh. V.K. Goyal, Executive Director
smit. Sandhya Batra, DGM (TS)
Shv. Harmesh Lal Thandi (Sr. Manager)

It was brought out that the industry was granted authorization under the

provisions of the HOWM Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) for generation,
“ablecton, stornge & disposal of hazardous waste including category 18.2 @ 39600 TPA,

Lbject to one of the specitic condition that the industry shall ensure lifting of at-least 6400
' of hazardous waste of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shalf completety lift
the stored hazardous waste of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2(76.

The site of the industry was visited by the officer of the Board on 25 :0.2023
aad it was observed that the lifting of hazardous waste of category 18.2 has not yet started
frum its premises.

The industry failed to ensure the compliance of the special condition imposed
1 the authorization granted to it under the HOWM Rules, 2016.

The industry wa-is issued show cause nctice for revocation of ault.wrization
Grareed 1o iU under the Hazardous and Other Wastes (Management and Transi.oundary
shovement) Rules, 2016 alongwith an opportunity of personal hearing before the Chairman of
“e Board on 20.11.2022, which was attended by the DGM of the industry who stated that
a0 Carbon siunry has been generated by the industry since 2013 and sale order for itting o
Carbon sturry {category 18.2) of 39600 MT has been issued to M/s Shubham Sales
routhonaed vecycler) on 08.11.2023 and lifting of the said hazardous waste zhall bogin
shiortly,

it is pertinent to mention here that the case bearing QA no. 620/202, nued as
Caushik Kumer v/s State of Punjab & others” is pending before the Hon'ble MNaticr af Groen
Tomunal, Neeo Delhi and matter is regarding storage &disposal of hazardous owie or
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slurry (category 18.2) amountingz;lpﬁox. 53100 MT is stored in NFL, BatM for avery s

long period of time and has sought response of MoEF& CC and CPCB regarding issuance of

guidelines and monitoring mechanism for monitoring storage and disposal of such hazardous
waste of carbon slurry by similar industry throughout India to be essential for just and proper
adjudication of environmental questions involved in the case.

CPCB vide its letter no. CM-13011/189/2023-LAW-HO-CPCB-HC-7336 dated

13.12.2023 has requested the industry to provide following information:-

1. Status of carbon slurry {hazardous waste) generated by the unit per annum.

2. Mode of disposal being carried out by the unit. Evidence of disposal of carbon slurry i.e.
copy of hazardous waste disposal manifest- form-10 be provided.

3. Tnocese, no carbon sturry is generated by the unit, it may be informed since which vear
carbon slurry is not being generated.

4. Quantity of carbon slurry (hazardous waste) that is yet to be disposed of by the unit
may be informed.
The industry has stored huge quantity approx. 53100 MT of hazardous waste

i.e. carbon slurry {category 18.2 of schedule-I of HOWM Rules, 2016) in its premises since

long and has failed to get it lifted to an authorized recycler till date in violation to the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

Notice ufs 5 of Environment (Protection) Act, 1986 for violation of the
provisions of Hazardous and Other Wastes (Management and Transboundary Movement)

Rudes, 2016 was issued to the industry alongwith an opportunity of personal hearing before

the Hon'ble Chairman of the Board on 27.12.2023.

During hearing, the DGM of the industry submitted written reply to the netice
issued to it, which has been taken on record. She further stated that:-

1. Commercial production at the Unit of NFL was declared on 01.10.1979. The NFL Unit was
using Fuel Oil ("FO") / Low Sulphur Heavy Stock ("LSHS") as feedstock for production of
Ammonia from 1979 up until 2013. In an endeavor to keep in pace with clean
technology, NFL was restructured in November, 2012. The feedstock was replaced from
LSHS to Natural Gas. As a result, there has been no generation of carbon sturry at the
NFL Unit since 2012 and the leftover carbon slurry was stored in the designated carbon
slurry ponds after following all the rules, regulations, guidelines and taking all necessary
precautions.

2. After the notification of the Hazardous Waste (Management and Transboundary
Movement) Rules 2016 on 04.04.2016, carbon residue in production of nitrogenous and
complex fertilizers was categorized as "hazardous waste” under Category 182 of
Schedule - 1 of the said Rules.

3. From 2016 to 2019, NFL appointed Metal Scrap Trade Corporation Limited - a public
sector undertaking under the Ministry of Steel, Government of India (hereinafter referred
to as "MSTC") for the disposal of carbon slurry through tendering process. Carbo
Chemical Industries was selected by MSTC as the H1 Bidder. The quantity of 9,305.94 MT
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From 2019 onwards, MSTC {SSUed NOTCE ifiviiy wmswise s, = == = °
{1.11.2019, 30.12.2019 & 09.01.2020 folii + of 39600 MT of carbon siurry, Howese”
the H1 bidder was quoting extremely !og;jczagainst the reserved price as such
auction was re-conduced on 09.12.2020, but again the highest bid received was much
lower than the reserved price, resulting in negotiations and revised bid was approved on
09.04.2021, wherein M/s Shubham Sales Corporation Ltd., Rohtak was finalized for lifting
of thg carbon siurry. Sale order was issued as per which M/s Shubham Sales were bound
to complete the lifting by 16.04.2023, however the said firm could not complete the
lifting in the stipulated timeline and also failed to deposit due instaliments to NFL.

Fresh preposal was received from Shubham sales, new sale order was thereafter

executed and accerdingly M/s Shubham Sales was allowed to lift the carbon shurry

(category 18.2). Sale Order no. NFB: ST/D/2022-23/393 dated 21.06.2022 for lifting of
the entire quantity (39600 MT) of Carbon slurry was issued to M/s Shubham Sales,
Rohtak, wherein the firm is bound to lift the entire quantity by 30.09.2024. The job of
lifting is in progress and as on 25th December 2023, 38080 MT Carbon Slurry is lying in
the Ponds.

During hearing, the representatives of the industry and the officers of the

Board, the Chairman of the Board decided that:-

.

The industry shall also ensure to dispose of its entire hazardous waste of category 18.2
at the earliest possible shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 7016
Ll shan suliiit mionthly repoit in the matter +5 the Regional Office, Batiiua o e
Board.

The industry shall install 2 ro. piezometers in upward direction of the existing carbon

slurry ponds (as measurement of background level of poliutants in ground water) and

minimum 4 no. piezometer around the carbon slurry ponds in consuitation with

Environmental Engineer, Regional Office, Bathinda to monitor the groundwater of the

area.

The industiy shall engage Technical Institute of good repute of Charted Institute

approved by the Board to carry out the study:-

i. Regarding environmental damage (if any) caused due to the storage of carbyon slurry
of category 18.2 of ‘schedule-1 of Hazardous and Other Wastes (Managemeht and
Transboundary Movement) Rules, 2016 for such a long period

. Ang, W oany Environimental damage haé been causzd in the area, then the romerdial
measures for the compensation of environmental damage (if any) as well as the
utilization of the ponds which when are emptied after the complete litting of <arbun
sturry.

iil.  The report in the matter shall he submitted to the Board, within 15 days and the

industry shall bear the entire cost of the study/report in the matter.

4. Environmental Engineer, Regional Office, Bathinda shall visit the industry after every 15

days period and shall check the compliances of HOWM Rules, 2016 and vorify o
i nf tha daricinns of the hearing as above and shall submit his prouress resort
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PPCB to initiate appropriate proceedings for imposition of environmental compensation &
prosecution of the defaulting officers/officials in accordance with the law for unjustified
continued storage of carbon slurry by the industry and also in action/delay on their part in
disposal thereof,

Subsequently, the industry was afforded another opportunity ~f personal
hearing ufs 5 of the Environment (Protection) Act, 1986 for violation of the provisions of
HOWM Rules, 2016 before the Chairman of the Board on 14.02.2024.

The hearing was attended by the officials of the industry who submitted
written reply to the notice issued to it, which has been taken on record. They further stated
that:-

1, 5 nos. of new piezometers have been installed at the specified locations in addition to
the existing 04 nos. piezometers in consultation with the Environmental Engineer, PPCB
Bathinda.

Bathinda, & letter of intent for the said study has already been issued to Maharaja Ranjit
Singh Punjab Technical University (MRSPTU) on 30.01.2024 and it has been informed by
the University that the time for completion of the study will be nearly 3 fo 4 months.

3. Considering the environmental sustainability and adoption of cleaner fuels, Bathinda Unit
was revamped in March 2013 and since then Natural Gas (NG) is being used as
feedstock for production of Urea. After the feedstock changeover from Fuel Oil to
Natural Gas, there is no generation of Carbon Slurry from the unit. Carbon slurry lying in
the ponds was last generated in the month of November 2012 and as on date the old
stocks of Carbon Slurry is lying in ponds.

4. In furtherance of the directions issued by the Ministry of Environment, Forest and
Climate Change (hereinafter referred to as "MOEF&CC") vide Office Memo F. No. 23-
88/2018-HSM, dated 09.10.2018, another analysis of the carbon slurry was conducted
from Alpha Test House, which is ISO/IEC 17025: 2005, NABL accredited Laboratory. The
Alpha Test House collected the samples from the three (3) carbon slurry ponds on
23.10.2018 and issued the respective reports on 15.11.2018. As per the throe (2)
reports, the carbon slurry sample(s) collected from the 3 carbon slurry ponds at
Respondent No.4's Unit are non-hazardous as the hazardous content in accordance with
schedule-11 of the said Rules are below detectable limits.

5. Carbon slurry was being generated since 1979 up to November 2012 and was declared
hazardous in 2016, SOP notified in 2017, matter was taken up with MoEF &CC for, "One
time Exemption” to sell the Carbon Slurry under "Non Hazardous Category". After due

Antiharatinne apd dicrissions with the officials of MoEF & CC. it was finalized in 2015 to
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6.

proceed ahead with the disposal of the Carbon Slurry as Hazardous Waste in terms of
the HOWM Rules 2016, 219 50
MFL Bathinda appointed Metal Scrap Trade Corporation Limited - a public sector
undertaking under the Ministry of Steel, Government of India (here in after referred to
as “MSTC”) for the disposal of carbon slurry trough a tendering process. In November

‘2019',‘ MSTC issued NIT on its website on behalf of NFL, Bathinda and E-auction was

conducted. Various Press advertisements were also published in the leading
newspapers. Bids from only two parties were received, Since the highest bid received
was much lower than the reserve price, re-auction was conducted on 20.02.2020 due to
extenisions sought by Parties. Three parties participated. After all the technical
clarifications, the bid of M/s Shivam Chemicals was approved online on 15.07.2020.
However, subseguently, the Haryana SPCB withdrew the authorization granted to M/s
Shivam Chemicals, Panipat on 03.08. 2020. Hence the total process and efforts went in
vain. ‘

It is pertinent to mention that the ongoing pandemic Covid-19 slowed down the process
of lining up the party for lifting of Carbon slurry. The NIT was once again issued on MST
website on 09.12.2020 and e-auction was conducted on 12.01.2021. Only two par.ies
participated which clearly indicates the limited number of parties available in the market.
The bid of H-1 bidder M/s Shubham Sales Corporation Limited Rohtak was approved
snline on 09.04.2021. Acceptance letter was issued to M/s Shubham Sales Corporation
Limited on 20.04.2021 after fulfilling all the compliances mandated under HOWM Rules
2046, M/s Snubham Sales Corperation Limitad was unable to denosit the first ir stoniment
as per the NIT terms and ongoing Covid-19. After the receipt of the first installment,
sale order no.393 dated 21.06.2022 was issued to M/s Shubham Sales Corporation
Limited, Rohtak for 39600 MT of carbon slurry. The party lifted 1342.89 MT of Carbon
sturry in the year 2022-23. M/s Shubham Sales Co., could not lift the entire quantity
owing to no-deposition of the requisite amount as per the terms and conditions of Sale
Order. Further, M/s Shubham Sales Co. requested for extension of payment schedule
vide their letter dated 07.08.2073. In view of proposal received from M/s Shubham
sales, dated 07.08.2023, and upon several discussions and deliberations, NFL, Bathinda
issued the Amendment No.1 dated 07.10.2023 as well as the Amendment No.2 dated

04.11.2023 to the sale order No. 393, for lifting of carbon slurry. Party commenced re-

iifting of the carton slurry on 20.11.2023 &°325.86 MT of carbon sturry has been lifted as
ol 13.02:.2.02-% 4 37G31.25 MT carbon slurry is lying.dn the ponds. Monthly renort in this
regard is being submitted to RO, PPCB, Bathinda. M/s Shubham Sales CO. has
endeavored to lift the entire quantity of carbon slurry by 30.09.2024.

The entire process leading to the safe disposal of the Carbon Slurry since 2013

~ comprises working of various departments of the organization in a specified t.orachy

and no individual officer can be held liable for any alleged contraventions of the
provisions of the Environment (Protection) Act, 1986 and all the efforts have baen
diligently made by all the officers of NFL in good faith for safe disposal of Carbon Slurry
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After hearing the officials of the industry and the officers of the Board, the

Chairman of the Board decided that:-

1. In compliance to the orders of the Hon'ble NGT, the prosecution of the defaulting
officers/officials of NFL, Bathinda is approved to be filed in the court of law under the
provisions of the Hazardous and Other Wastes (Management and Transhoundary
Movement) Rules, 2016 framed under Environment (Prbtection) Act, 1986 for unjustified
continued storage of carbon slurry by the industry and aiso in action/delay on their part
in disposal thereof which has caused environmental damage in the area.

2. NFL, Bathinda is directed to give the names of the defaulting officers/officials responsibie
for unjustified continued storage of carbon slurry by the industry and also in action/delay
e il pa in dispesal thereof, to the Regional Offica, Bathinda of the Board within 1
days.

3. Environmental Engineer, Regional Office, Bathinda shall calculate the amount of
Environmental Compensation to be imposed upon the industry in accordance with the law
for unjustified continued storage of carbon sturry by the industry and also inaction/deiay
on their part in disposal thereof, withi_nmgz days and shall send the same for verification
to the Committee constituted by the Board for Imposition of Environmental
Compensation. Subsequently, the Board shall issue orders for Imposition  of
Environmental Compensation to the industry for causing environmental damage.

4. The industry shall also ensure to dispose of its entire hazardous waste of category 18.2
at the carliest possible shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
and shall submit monthly report in the matter to the Regiona Office, Bethinda of e
Board.

You are requested to ensure the compliance of the above decisions of ihe
nersonal hearing.

3\&«

i ok JoW
i} e .

02>
Environmenta} Engineer (Z5)
For Chairman, PPCB

Endst. No. Dated _

A copy of the above is forwarded to the Environmental Engineer, Punjab
Poliution Control Board, Regional Office, Bathinda for information and requested to ensire
the compliance of decision of hearing within stipulated period.

e ,_fn,.:'{ i )
Environmental Engineer (Z8)
For Chairman, PPCS
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— PUNJAB POLLUTION CONTROL BOARD \‘
PUNJAB Zonal Office, Power House Road, Street No. 12, Bathinda I
e Website:- www.ppcb.gov.in \
ul sy Lifestyle for
N | /- Environment
Office Dispatch No : Register ed/Speed Post Date:
Industry Registration ID:  R12BTI43363 Application No: 24905670
To,
V K GOYAL
NATIONAL FERTILIZERSLIMITED
BATHINDA,PUNJAB-151003
Subject: Renewal of Authorization for operating a facility for 'Collection, Generation, Storage, Disposal, ' of

Hazar dous Wastes as per the Hazardous and Other Wastes (M anagement and Transboundary M ovement)
Rules, 2016 .

V K GOYAL of M/s national fertilizers Itd is hereby granted an authorisation based on the enclosed signed
inspection report for Collection, Generation, Storage, Disposal, on the premises situated at Sibian road, Bathinda,
Bathinda-151003

1. Particulars of Authorization granted to the Industry

Authorization No HWM/renew/BTI/2024/24905670
Previous Authorization No HWM/Fresh/BT1/2023/21184122
Date of issue: 21/03/2024

Date of expiry : 31/03/2025

Previous Authorization Date of |ssue: 03/10/2023

Previous Authorization Date of Expiry : 31/03/2024

Authorization Type: renew

2. Particulars of the Industry

Name & Designation of the Applicant

V K GOYAL, (EXECUTIVE DIRECTOR)

Address of Industrial premises

M/s national fertilizersltd,

Shian road,
Bathinda,Bathinda-151003
Capital Investment of the Industry 148986.0 lakhs
Category of Industry Red

Type of Industry

1052-Fertilizer (basic) (excluding formulation)

Scale of the Industry

Large

Office District

Bathinda

"Thisis computer generated document from OCMMS by PPCB"

M/s national fertilizersItd ,Sbian road,Bathinda,Bathinda,151003
Pagel
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Category of Hazardous Waste as per Authorised mode of disposal or Quantity (ton/annum)

the Schedules|,I1 and |11 of these recycling or utilisation or co-
rules processing, etc

Schedule | 29.2-Sludge containing Generation,

residual pesticides Collection,
Storage,

Disposal

3. Particularsof Wastes

0.66 T/Annum

25 T/Annum

Schedule | 5.1-Used or spent oil Generation,
Collection,

Storage,
Disposal

105 T/Annum

Schedule | 18.1-Spent catalyst Generation,
Collection,

Storage,
Disposal

37931.25 T/Annum

Schedule | 18.2-Carbon residue Storage,
Disposal

4. The authorisation is subject to the general and specific conditions as appended with the Authorization.

/g;@

21/03/2024

(Ruby Sidhu)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regiona Office, Bathinda.

"Thisis computer generated document from OCMMS by PPCB"
M/s national fertilizers|td ,Shbian road,Bathinda,Bathinda,151003
Page2
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21/03/2024

(Ruby Sidhu)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
M/s national fertilizers|td ,Shbian road,Bathinda,Bathinda,151003
Page3




10.

11.
12.
13.

14.
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TERMSAND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, |eakages, fire etc. and their
possible impacts and also carry out mock drill in thisregard at regular interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on i¢¥2l mplementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyi¢a.

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

Theimporter or exporter shall bear the cost of import or export and mitigation of damages if any.
An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

SPECIFIC CONDITIONS

The industry will ensure to get its hazardous waste of category 18.2 lifted to the authorized re-cycler at the
earliest.

A
pEm—— .
21/03/2024
(Ruby Sidhu)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
M/s national fertilizers|td ,Shbian road,Bathinda,Bathinda,151003
Paged
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To

M/s National Fertilizers Ltd.,
Sivian Road, Bathinda.

Subject: - Notice to issue directions u/s 5 of Environment (Protection) Act, 1986

: for viciation of the provisione of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Whereas, the notice to issue directions u/s 5 of Environment (Protection) Act,

1986 for violation of the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016‘ was issued to the industry alongwith an opportunity of

personal hearing before the Hon'ble Chairman of the Board on 14.02.2024, wherein, amongst

other decisions, it was decided that:-

1. In compliance to the orders of the Hon'ble NGT, the prosecution of the defaulting
officers/officials of NFL, Bathinda is approved to be filed the court of law under the
provisions of the Hazardous and Other Wastes {Management and Transboundary
Movement) Rules, 2016 framed under Environment (Protection) Act, 1986 for unjustified
continued storage of carbon slurry by the industry and also in action/delay on their part in
disposal thereof which has caused environmental damage in the area.

2. NFL, Bathinda is directed to give the names of the defaulting officers/officials responsible for
unjustiﬁed continued storage of carbon slurry by the industry and also in action/delay on
their part in disposal thereof, to the Regional Office, Bathinda of the Board, within 07 days.

3. The industry shall also ensure to dispose of its entire hazardous waste of category 18.2 at
the earliest possible shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
shall submit monthly report in the matter to the Reglonal Office, Bathinda of the Roard.

And whereas, it is pertinent to mention here with the case bearing O.A. no.

62072022 titled as “Kaushik Kumar V/s State of Punjab & others” is pending before the Hon'ble

National Green Tribunal, New Delhi and the matter is regarding storage & disposal of hazardous

waste of category 18.2 (carbon slurry) in violation to the provisions of the Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016, The matter was listed for

hearing on 12.02.2024, whergin the ATGUMENS were fieard and the cider has bean reserved,

No next dale has been listed on the website.

And whereas, the compliance on behalf of the industry w.r.t. decisions of the
personal hearing dated 14.02.2024 is as under:-

1. The industry has failed to submit the details of the defaulting officers/officials responsible
for unjustified continued storage of carbon slurry by the industry and also in action/delay on
their part in disposal.

2. As per the record provided by the industry, the industry has lifted the hazardous waste of
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Jun 2024 and 484.6 MT in July 2024, At present 34973.73 MT of carbon slurry is still lying in
the dykes of the industry and the pace of lifting of thge sald hazardous waste is very siow.

And whereas, the matter has been cpnsidered by the Competent Authority and
decided to afford another opportunity of per_'sonai hearing u/s 5 of the Environment (Protection)
Act, 1986 for vielation of the provisions of HOWM Rules, 2016 before initiating further action
w.r.t. the directions already proposed vide Board's letter no. 3809 dated 22.12.2023 &
816 dated 12.02.2024..

As such, you are, hereby, given another opportunity to file objections, if any, on
the proposed directions before the Hon'ble Chairman, Punjab Pollution Control Board in
his office at Vatavarn Bhawan, Mxbha Rogd, Paticla on UZ.69.2024 at 11:00 AM.,
failing which, it will be presumed that thg; industry has nothing to say and further action
including confirmation of proposed directions will be initiated by the Board without giving any
further notice / opportunity. L Y

i L) ¥
APl 1
- .in‘

Environmental Engineer (ZB)
For Chairman, PPCB

Endst. No Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Bathinda for information & necessary action. He is

requested to intimate the industry regarding date, time & venue of the hearing well before the
date of hearing.

Environmental Engineer (ZB)
Far Chairman, PPC2
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To
M/s National Fertilizers Ltd.,
Sivian Road, Bathinda.

Subject: Proceedings of the personal hearing given to M/s National Fertilizers
Ltd., Sivian Road, Bathinda u/s 5 of iznvironment (Protection) Act,
1986 for violation of the provisions of Hazardous and Other Wastes
{Mznagement and Transboundary Movemient) Rules, 2016 by the
Chairman on 05.09.2024,

The following were present:

From Board's side:

Er. G.S. Majithia, Member Secretary
Er. Rajeev Goyal, CEE (B)

Er. Rakesh Kumar, SEE, ZO, Bathinda
Er. Ruby Sidhu, EE, ZO, Bathinda.
From industry side:

Smt. Sandhya Batra, DGM (TS)

Sh, Harmesh Lal Thandi (Sr. Manager)

It was brought out that the industry was granted authorization under the
provisions of the HOWM Rules, 2016 on 03.10.2023 (vaiid upto 31.03.2024) for generation,
collection, storage & disposal of hazardous waste including category 18.2 @ 39600 TPA, subject
to one of the specific condition that the industry shall ensure lifting of at-least 6400 MT of
hazardous waste of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shall completely lift the
stored hazardous waste of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.202¢.

The site of the industry was visited by the officer of the Board on 25.10.2023
and it was observed that huge quantity approx. 53100 MT of hazardous waste i.e. carbon slurty
{category 18.2 of schedule-I of HOWM Rules, 2016) was found stored in its premises and it has
failed to get it lifted to an authorized recycler till date in violation to the Hazardous and Other
Wastes (Management and Transboundary Maovement) Rules, 2016.

The industry failed to ensure the compliance of the special condition imposed in
the authorization granted to it under the HOWM Rules, 2016.

The industry was issued show cause no:ce for revocation of a dthorizatic:
granted to it under the Hazardous and Other Wastes (Management and Transboundar/
Movement) Rules, 2016 alongwith an opportunity of parsonal hearing before the Chairman ot
the Board on 20.11.2023, which was attended by the DGM of the industry who stated that nn
Carbon slurry has been generated by the industry since 2013 and sale order for lifting of Carbor
slurry (category 18.2) of 39600 MT has been issued to M/s Shubham Sales {authorized recycler)
on 08.11.2023 and lifting of the said hazardous waste shali begin shortly.

Tt is nertinent to mention here that the case bearing OA no. 62072022 titled as
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environmental compensation & prosecutiomdefaulting officers/officials in accordance with

the law for unjustified continued storage © tarbon slurry by the industry ancsga in

zction/delay on their part in disposal thereof.

Notice to issue directio’ns Q/s 5 of Environment (Protection) Act, 1986 for
yiolation of the provisions of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 was issued t¢ the industry alongwith an opportunity of personal hearing
¢ efore the Hon'ble Chairman of the Board on 14.02.2024, wherein, amongst other decisions, it
ysas decided thati-

1. In compliance to the orders of the Hon'ble NGT, the prosecution of the defaulting
officers/officials of NFL, Bathinda is approved to be filed the court of law under the
provisions of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 framed under Environment {Protection) Act, 1986 for unjustified
continued storage of carbon slurry by the industry and also in action/delay on their part in
disposal thereof which has causet environmental damage in the area.

- NFL, Bathinda is directed to give the nameé of the defaulting officersjofficials responsible for
unjustified continued storage of carbon slurry by the industry and also in action/defay on
their part in disposal théreof, to the Regional Office, Bathinda of the Board, within 07 days.

_ The industry shall also ensure to dispose of its entire hazardous waste of category 18.2 at
the earliest possibie shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
shall submit monthty report in the matter to the Regiona! Office, Bathinda of the Board.

4. Environmental Engineer, Regional Office, Bathinda shall calculate the amount of
Environmental Compensation to be imposed upon the industry in accordance with the law
for unjustified continued sforage of carbon sturry by the industry and also inaction/delay on
their part in disposal thereof, within 07 days and shall send the same for verification to the
Committee constituted by the Board for Imposition of Environmental Compensation.
Subsequently, the Board shall issue orders for Imposition of Environmental Compensation to
the industry for causing environmental damage.

The matter in the case bearing 0.A. no. 620/2022 was listed for hearing before
t1e Hon'ble National Green Tribunai, New Dethi on 13.03.2024, wherein the arguments were
Feard and the order has been reserved. No next date has been listed on the website.

The compliance reported by the Regional Office w.r.t. decisions of the personal
t earing dated 14.02.2024 is a5 under:-

1. The industry has failed to submit the details of the defaulting officers/officials responsible
for unjustified continued storage of carbon slurry by the industry and alsc in acton/dsiay on

their part in disposal.

(]

. As per the vecord provided by the industry, the industry has lifted the hazardous waste of
category 18.2 (carbon slurry) of sche_du%'e-l of HOWM Rules, 2016 @ 148.87 MT in Jan
2024, 357.35 MT In March 2024, 618.7 MT in April 2024, 793 MT in May 2024, 703.87 MT in
Jun 2024 and 484.6 MT in July 2024. At present 34973.73 MT of carbon sturry is still lying in
the dvkes of the industry and the pace of lifting of the said hazardous waste is very slow.

r = e antal Compensation as Rs.
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may keep the decision pending for the ti tﬁaw in view of the facts that the Hon LBW
has reserved the order dated 13.03.2024 in O.A. no. 620 of 2022 and the Board may take
further action after the order of the Hon'ble NGT is made available. The opinion of thi:
Senior Law Officer of the Board was concurred by the Hon'ble Chairman of the Board.

The Competent Authority of the Board has clecided to afford another opportunity
of personal hearmg u/s 5 of the Environment (Protect:on) Act, 1986 to the industry for violation
of the provns;ons of HOWM Rules 2016 before initiating further action.

Another opportunity of personal hearing has been afforded to the industry u/s 5
nf Environment (Protection) Act, 1986 for violation of the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 before the Chairman of the
Board on 05.09.202+. ol ' '

The hearing was attended by the officials of the industry who submitted
written reply to the notice issued to it, which has been takan on record. They further stated
that:-

1. NFL had issued Sale Order No. 393 dated 21.06.2022 to M/s Shubham Sales CO., Rohtak for
lifting of carbon slurry. The party lifted 1342.89 MT of Carbon slurry in the year 2022-23.
M/s Shubham Sales CO. could not list the entire quartity owing to non-deposition of thi
requisite amount as per the terms and conditions of Sale Order. Further, M/s Shubham
Sales CO. requested for extension of paymeht schedule vide their letter dated 07.08.2023.
In view of proposal received from M/s Shubham Séles, dated 07.08.2023; and upon severe!
discussions and deliberations, MFL, Bathinda issued the Amendment MNo.l, dated
07.10.2023, as well as the Amendment No.2, dated 04.11.2023 to the Sale Order No.39Z,
for lifting of carbon slurry. Party commenced re-lifting of the carbon slurry on 20.11.2023
and total quantity of Carbon slurry lifted as on 30.06.2024 is 4833.94 MT. 34766.06 M7
Carbon slurry is lying in the ponds. Monthlyt report in this regard is being submitted to RC.
PPCB. Bathinda.

M/s Shubham Sales CO. confirmed to lift the entire quantity of carbon slurry by 30.09.2024
Also, in terms of the order dated 13.03.2024 passed in the case bearing O.A. no. 620/202:
titled as Kaushal Kishore Vishwakarma Vs State Punialy & Others, an oral undertaking was
given by the party to the Hon'ble NGT committing to collect lift transport and utilize the
entire quantity of Carbon Slurry 1yingvin l\lFlT premises by 30.09.2024.

3. NFL has also made all efforts to support the Party to lift the entire material on or before

30.09.2024, within the committed time, by altowing the party:

NI

0] To lift the material on Sundays/ Holidays also
(i) Giving extra lifting hours for lifting of material
(iiiy  Allowing the Party to segregate the material at carbon ponds by mechanical means
(i.e. by using Trommel machine and a covered rotary screen etc.)
4. The Party vide its letter dated 29.07. 2024 has informed that besides some problems to stor:
the lifted material and difficulty to match the cash flew, Ponds No. 1 & 2 will be hande:}

over by 30.09.2024 after lifting the matenai Further, they have requested for an axtansion

S e s m=N . o bt o mmbomied fuanma Dand B A A Wikt
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commitment/undertaking has beeneyi y the party to Hon'ble NGT, the propgr guthority
to grant extension would be Hon' bm

To comply with the directions of the Hon'ble Chairman of the Board on 27.12.2023 in
personal hearing for Bathinda Unit ufs 5 of Enwronment {protection) Act, 1986 for violation

of the provisions of Hazardous and Other Wastes (Management and Transboundary '

Movement) rutes, 2016 to conduct s’cudy of environmental damage (if any) from a Technical
Institute/Charted Institute approved by the Board, Environment Assessment Study has been
conducted by Maharaja Ranjit Singh Punjab Technical University (MRSPTU), Bathinda, the
only institute approved by Punjab Poliution Control Board. The Environment Assessment
team of MRSPTU collected Ground water samples from NFL Plant and its vicinity and Carbon
slurry samples from different locations of 3 Nos. Carbon Slurry Ponds. The Environment
Assessment Study conducted by MRSPTU explicitly indicates that there is no damage to the
environment by storing the Carbon Slurry in Ponds by NFL. The detailed report submitted by
MRSPTU is attached herewith.

. Position regarding the generation of Carbon slurry, declaration of Carban Slurry as

hazardous waste, NFL's commitment for its safe disposal and all measures / steps taken for
its safe storage and disposal had already been explained in our earlier letter
NFLB/LAB/PPCB/2024 dtd. 13.'02..::!024 and also during personal hearing held on 14.02.2024.
Same are not reiterated for the sake of brevity. It is further submitted that the entire
process leading to the safe disposal of the Carbon Slurry since 2013 comprises the working
of various departments of the organization in a specified hierarchy and no individual officer
can be held liable for any of the contraventions of the provisions of Environmental Act 1986.
All the efforts have been diligently made by all the officers of NFL in good faith for the safe

disposal of Carbon Slurry from its premises.

. In view of the above explained facts and circumétances, NFL stands committed for safe

disposal of the Carbon Slurry and all the measures have been taken for its safe storage at
the premises. Further, it can fairly be estabﬁshed that all the efforts done since 2013, which
have been taken by the officials of the NFL conscientiously are in good faith and thus do not
attract any legal action against any officer of NFL, whatsoever, in terms of the provisions of
the Act and no individual officers should be held liable for any of the contraventions of the
provisions of the EP Act 1986.

The matter was deliberated during the hearing that the Hon'ble NGT vide
its order dated 08.01.2024 has directed the PPCB to initiate appropriate proceedings for
imposition of environmental compensation & prosécution of the defaulting officers/officials
in accordance with the law for unjustified cointinued storage of carbon sturry by the industry
and also in action/delay on their partin disposal thereof. Subsequently, in the hearing dated
14.02.2024, the industry was directed to give the names of the defauiting officers/officials
responsible for unjustified continued storage of carbon siurry by the industry and also in
action/delay on their part in disposal thereof, to the Regional Office, Bathinda of the Board,
within 07 days, which the industry has failed to submit till date. Also, the pace regarding
fifting of hazardous waste of category 18.2 of schedule-1 of HOWM Rules, 2016 is very slow
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After hearing the officials of the industry and the officers of the Board, the

Chairman of the Board decided that:-

1. Environmental Engineer, Regional Off‘ ice; Bathinda shall process the matter regarding
calculation carried out for imposition of Environmental Compensation upon the industry in
accordance with the law for unjustified continued storage of carbon slurry by the industry
and also inaction/delay on their part in disposal thereof, within 07 days and shall send the

. same for verification to the Committee constituted by the Board in the matter.
éubsédﬁéntly, the Board shall issue orders for Imposition of Environmental Compensation to
the industry for causing environmental damage.

2. The industry shali also ensure to dispose of its entire nazardous waste of category 18.2 at
the earliest possible shortest time by exploring all means available in compliance to the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 an
shall submit monthly report in the matter to the Regionai Office, Bathinda of the Board

3. NFL, Bathinda is directed to give the names of the defaulting officers/officials responsible for
unjustified continued storage of carbon slurry by the industry and also in action/delay on
their part in disposal thereof, to the Regional Office, Bathinda of the Board, within 03 days.

You are requested to ensure the compliance of the above decisions of the

persondl hearing. “}\V,w ,{W % -2
N AL

Enwronmental Engmeer {ZB)
For Chairman, PPCB

Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
pofiution Control Board, Regional Office, Bathinda for information and requested to ensure the

compliance df decision of hearing within stipulated period.

B r Ld.&_._ :
P—

Environmental Engineer {(ZB)
For Chairman, PPCDB
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Ref: WEB/LAB/PPCB/2024 Dated : 30.09.2024

To

Environmental Engineer,
Punjab Pollution Control Board,
Zonal Office, Street No.12,
power House Road,

Bathinda.

Subject: Reg- Proceedings of the personal hearing ‘given to M/s Nationai Fertilizers Ltd., Sivian Road,
Bathinda U/s 5 of Environment (Protection) Act, 1986 for violation of the provisions of Hazardous &
other Wastes {Management and Transboundary Movement) Rules, 2016 by the Chairman on
05.09.2024.

Cear Sir,

This is in reference to your Letter No. 4162, date_d 23.09.2024 on the cited subject and directions
contained therein. The point wise reply to the directions given in the above letter is as below:

1. NFLissued Sale Order No. 393 dated 21.06.2022 to M/s Shubham Sales CO., Rohtak for lifting
of carbor slurry. The party lifted 1342.89 MT of Carbon slurry in the year 2022-23. M/s
Shubharn Sales CO. could not lift the entire quantity owing to non-deposition of the requisite
amount as per the terms and conditions of Sale Order. Further, M/s Shubham Sales CO.
requested for extension of payment schedule vide their letter dated 07.08.2023. in view of
the proposal received from M/s Shubham Sales, dated 07.08.2023 and upon several
discussions and deliberations, NFL, Bathinda issued Amendment No.1, dated 07.10.2023 and
Amendment No.2, dated 04.11.2023, to the Sale Order No.393 for lifting of Carbon sturry.
Party commenced re-lifting of the Carbon slurry on 20.11.2023 and total quantity of Carbon

slurry lifted as an 25.09.2024 is 4955.54 MT. 34644.46 MT Carbon slurry is lying in the ponds.

NFL has made all efforts to support the Party to lift the entire material on or before
30.09.2024, within the committed time, by allowing the party:
(i) To lift the material on Sundays/ Holidays also

{ii) Giving extra lifting hours for lifting of material
{iii) Alowing the Party to segregate the material at carbon ponds by mechanical means (i.e. by

using Trommel machine and a covered rotary screen etc.)

FiUiTe T -, dae-24, AwEr - 201301 (3F.), QAN ¢ 0120-2412383. A : 0120-2412384
Corporate Office + A-1l, Sector - 24, Noida - 201301 (UP), Tel: 0120-2412383, Fax: 0120 - 2412384

Wi wreEY: Faa BT @i - I 7 sfeceme ofEr, @i 08, @i Reeh— 110003,534T7:011-24361252, e 011-24361553
Regd. Ofice : Scope Complex Core— 1, 7, institutional Area , Lodhi Road, New Delhj-110003 Tel:011-24361252, Fax: 011-24361553
CIN L74800NL1O7AC01007417  Website ¢ hitp://www nationalfertilizers.com mi @nationalfertilizers
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Abiding by the directions of Hon’ble Chairman, PPCB vide Letter No.816 dated 12.02.2024,
Environment assessment study o accesé the environmental damage (if any) with the storage
of Carbon slurry in ponds was got conducted from the Maharaja Ranjit Singh Punjab Technical
University (MRSPTU), Bathinda, the only institute approved by Punjab Pollution Control
Board. The Environment assessment team of MRSPTU collected ground water samples from
NFL, Bathinda Plant and its vicinity and Carbon slurry samples from 3 Nos. Carbon sturry

Ponds.

The groundwater quality assessment was conducted by MRSPTU to evaluate the current
groundwater condition in the NFL, Bathinda and the vicinity area, focusing on its suitabiiity for
drinking and other uses. As per the findings of Environment Assessment Report, greundwater
in the area is safe for consumption and poses no health risk at all. Furthermore, the water
quality parameters align well with national and international standards for drinking water
quality, reflecting effective natural filtration and minimal anthropogenic impact.

The samples of Carbon slurry collected from the Carbon sturry ponds were assayed for Heavy
Metals and other Compounds as per Class A, B & C {Schedule- i) of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 by MRSPTU. Toxicity
Characteristic ' Leaching Procedure {TCLP) test was also corducted to determine the
leachability potential of the metals present inthe Carbon Slurry ir to the Ground water. As per
the report of Carbon Slurry samples, all the parameters are well within the prescribed limits.

The Environment Assessment Study conducted by MRSPTU explicitly indicates that there is no
damage to the environment by storing the Carbon Slurry in Ponds by NFL.

2, To éxplore the possibility to dispose of Carbon Slurry as per Hazardous & other Wastes
(Management and Transboundary Movement) Rules, 2016, NFt, Bathinda vide letter No
NFB/LAB/PPCB/2024 dated 23.09.2024 has requested Punjab Pollution Control Board to
provide the list of Licensed Contractors registered with them who in turn can help to expedite
the process of lifting the Carbon sturry from NFL, Bathinda. PPCB has aisc been requested to
give suitable time to discuss the measures required to be taken for increasing the numbper of
contractors for disposal of carbon slurry stored at unit.

NFL, Bathinda has also taken up with M/s M5TC to provide list of registered parties dealing in
Carbon slurry (under HWM Rules -2016 Cat.18.2 Schd. —1). in response, M/s MSTC vide email
dated 17.09.2024 has replied that M/s Shubham Sales Co., Rohtak is the only party registered
with them dealing in Carbon siurry having Hazardous waste authorization valid tili 30.09.2024.
Further, M/s MSTC has been requested to provide the details of the previously registered
parties dealing in Carbon slurry (under HWM Rules -2016 Cat.18.2 Schd. — 1). In addition,
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parties which participated previously in e-auctions conducted by NFL though M/s MSTC are
also being contacted. '

Monthly reparts regarding disposal of Carbon Slurry are being submitted to Environmental
Engineer, Regional Office, PPCB, Bathinda.

3. Position regarding the genération of Carbon slurry, declaration of Carban Slurry as hazardous
waste, NFL's commitment for its safe disposal and all measures / steps taken for its safe
storage and disposal has been explained in our earlier letter NFLB/LAB/PPCB/2024 dtd.
13.02.2024 (copy attached) and also during personal hearing held on 14.02.2024. Same are
not reiterated far the sake of brevity. It is further submitted that the entire process leading to
the safe disposal of the Carbon Slurry since 2013 comprises the working of various
departments of the organization in a specified hierarchy and no individual officer can be held
liable for any of the contraventions of the provisions of Environmental Act 1986. All the
offorts have been diligently made by all the officers of NFL in good faith for the safe disposal
of Carban Slurry from its premises.

In view of the above explained facts and clrcumstances, NFL Bathinda stands committed for safe
disposal of Carbon Slurry. All the measures have been taken for its safe storage at the premises as is
Established from the study of Environmental assessment conducted by Maharaja Ranjit Singh Punjab
Technical University (MRSPTU), Bathinda.

We assure you that NFL is committed to comply with all statutory provisions of Hazardous and other
Waste-(Management & Transboundary Movement) Rules, 2016.

Your good self is therefore requested that directions to imposition of Eqvironmental compensation
1o the industry for causing environment damage and to give names of defaulting officers/ officials

may please be withdrawn.
Yours Truly,

For National Fertilizers Limited, Bathinda

';g?,"'?g;i’,em@
HL Thandi
Chief Manager (Lab)
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